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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 10, 1996/Agrahayana 19,
1918 (Saka)

(The Lok Sabha met at One Minute Past
Eleven of the Clock)

[Mr. Seeaker in the Chairl

ORAL ANSWERS TO QUESTIONS

[Translation]
Crushing Capacity of Sugar Mills

*261. SHRI NITISH KUMAR
SHRI KACHARU BHAU RAUT -

Will the Minister of FOOD be pleased to state

(a) the present crushing capacity of sugar mills.
State-wise;

(b) the total quantity ot sugarcane crushed during
1995-96 crushing season, State-wise:

A(c) whether the sugar mills have the capacity of
crushing the entire production of sugarcane during the
crushing season 1996-97;

(d) if so, the details thereof alongwitri the estimated
sugarcane production during the season, and

(e) it not, the steps being taken by the Government
to increase the crushing capacity of the sugar milis?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (e). A statement is being placed on the Table of
the House.

STATEMENT

(a) As on 80.9.96, the total crushing capacity of the
existing sugar mills in the country was 9,11,937 tonnes
of cane per day. The State-wise installed daily cane
crushing capacity of sugar mills in the country is given
at Annexure-|.

(b) The State-wise total quantity of sugar cane
crushed by sugar mills in the country during sugar
season 1995-96 (October-September) is given at
Annexure-il.

(c) to (e). Sugarcane is consumed not only by the
sugar manufacturing units but also by khandsari, and
gur manufacturers and for chewing purposes, seeds
etc. Till 1994-95 the All-India drawal rate i.e. sugarcane
utilised by the sugar mills was of the order of 54.4%. In
19985-86 it had risen to 61.6 per cent. The preliminary
estimates of sugarcane production for 1996-97 is lower

i.e. 2718.69 lakh tonnes as against the production of
2829 45 lakh tonnes during 1995-96. On the other hand.
it is likely that some more licensed capacity may be
converted into installed operational capacity thereby
augmenting the total crushing capacity.

ANNEXURE-I|

State-wise Installed Cane Crushing Capacity per day
(Tonnes) of Sugar Mills in the Country

(As on 30.9.96)

S.No. State Cane Crushing Capacity
per day (tonnes)

1. Haryana 27800
2. Punjab 44766
3. Uttar Pradesh 260607
4. Bihar 43674
5  West Bengal 1819
6. Assam 3313
7. Orissa 12919
8. Rajasthan 3766
9  Madhya Pradesh 11075
10. Maharashtra 229228
11.  Gujarat 51350
12. Andhra Pradesh 69325
13, Tamil Nadu 81350
14,  Karnataka 63405
15. Kerala 2540
16. Pondicherry 2750
17. Nagaland 1000
18. Goa 1250

Total 9.11.937

ANNEXURE-lI

State-wise Total Quantity of Sugarcane Crushed by
Sugar Mills in the Country during the Season 1995-
96 (October-September).

(Provisional)

S.No. State Cane Crushed
(Lakh Tonnes)
1 2 3
1. Haryana 54 .23
2. Punjab 7243
3. Uttar Pradesh 502.34
4. Bihar 43.31
5. West Bengal 1.22
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1 2 3
6 Assam 0.91
7. Orissa 947
8. Rajasthan 336
9. Madhya Pradesh 13.76
10 Maharashtra 515 60
11, Gujarat 107.81
12 Andhra Pradesh 90.30
13.  Tamil Nadu 190 01
14. Karnataka 128.76
15 Kerala 1.51
16 Pondicherry 6 S50
17. Nagaland 015
18. Goa 1.90
All India 1743 .57

SHRI NITISH KUMAR - Mr. Speaker, Sir. the reply
given by the Government regarding crushing capacity
appears to be far from the truth It is regarding the
whole country whereas position regarding Bihar was
asked from him under ‘state-wise details’. Most sugar
mills m Bihar especially all those owned by the
Government. are closed. With the obsolete technology
available there. the sugar mills have a very low crushing
capacity. functioning at less than 30-35 per cent of their
production capacity Under the circumstances, the reply
of the Government is unsatistactory

Through you Sir. | would like tc know from the
Government whether it has any scheme to enhance the
crushing capacity ot sugar mills. bring in better
technology in them or modernise them? If any such
scheme 1s under consideration | would like to know the
action plan thereof.

SHRI DEVENDRA PRASAD YADAV | would just
now dwell upon the crushing capacity especially in the
case of Bihar. it 1s 43.674 lakh tonnes per day.

SHRI NITISH KUMAR  He should tell something
from his own knowledge aiso

SHRI DEVENDRA PRASAD YADAV Hon'ble
Member is not only wise but clever also. Therefore |
would like to tell him that out of-the sick mills in Bihar
some mills are very old and it is true that their crushing
capacity has decreased. however. we have necessary
provisions to modernise the technology of their
crushing capacity. Under the Sugar Development Fund.
we provide governmental assistance to old mills. It the
hon. Member may provide us a list of such mills which
he wants to be modernised, we will centainly consider
it.

SHRI NITISH KUMAR : | would thank the Minister,
though there is no need to give such a list as he allready
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has it. yet | will send it to him. Do the Government
propose to introduce delicensing in the sugar industry
in order to augment the crushing capacity in the country
and increase the production of sugar. especially better
quality sugar with a view to boosting its export if so. the
time by which the Government propose to introduce
such delicensing?

SHR! DEVENDRA PRASAD YADAV : Mr. Speaker
Sir, this matter is under consideration rather active
consideration. of the Government so anything can be
told only after such consideration. However. we will
take an early decision on it

SHRI KACHARU BHAU RAUT : The Minister in his
reply has given information about crushing of sugar
cane. He should tell the area in Maharashtra not covered
after the crushing season and the quantity of sugarcane
left uncrushed there. Do the Government proposed to
provide assistance to those farmers who have suffered
losses due to non-crushing of sugar cane?

SHRI DEVENDRA PRASAD YADAV ' In Maharashtra.
there are mostly cooperative sugar mills. As far | know
Maharashtra’s position is quite good in this respect

SHRI BANWARI LAL PUROHIT  Correct information
is not available.

SHRI DEVENDRA PRASAD YADAV : Please to listen
to the reply. The question regarding sugar in
Maharashtra had been raised on previous occasion
also. That sugar cane crops remained standing in the
tields for want of crushing. | have got it investigated"
The Maharashtra Government has written to us that the
sugar cane crop$ did not remain standing Iin the fields
The crops did remain standing in the case of second
growth which is done afterwards. but this was not the
position with the first growth

SHRI RAM NAGINA MISHRA : Hon. Mr. Speaker,
Sir, the Minister in his reply has assured that he may be
given a list of low capacity sugar mills and he would
provide assistance from the sugar development fund |
would like to know from him that out of the 170 sugar
mills in Uttar Pradesh. more than half have a capacity
of 800 to 1200 tonnes. Prior to this the Government had
given approval to augment the capacity of sugar mills
located in Piprai, Baitlapur. Laxmiganj and Bhatni but to
this day not a single rupee has been released from the
Development Fund. Right now there is a dilemma
regarding non-payment of the rate of 72 rupees to
farmers for getting their sugar crane crushed An amount
of Rs. 500 crore is outstanding against the sugar mills
as on date. Against the sugar mills at Padrauna and
Katkuiana, an amount of Rs. 17 crore is outstanding for
which the people had to launch an agitation there and
even had to go to jails also. You are also aware that
more than half of the sugar cane produced goes to
small crushing units at just half the rate. | would like to
know from the Government as to the amounts of money
given to sugar mills Statewise and whether they
promised the rate of Rs. 72 per quintal is proposed to
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be given to them. the action proposed to be taken by
Government to make prompt payment of outstanding
dues of sugar cane.

SHRI DEVENDRA PRASAD YADAV : Hon Mr
Speaker. Sir though the question put by the hon. Member
is not related to the original question. yet | will provide
certain information in deference to the sentiments of the
hon. Member

As he has just now made a reference to the
payment | would like to submit that in Uttar Pradesh. an
amount of about Rs. 3455 crore was due for payment
out of which payment of Rs. 3202 crore has been made
and about Rs. 253 crores. which comes to 7.3 per cent
remains outstanding. payment of which is in process

SHRI RAM NAGINA MISHRA : Mr. Speaker. Sir. my
question has not been answered. Please listen to
me.. (Interruptions) The matter regarding augmentation
of the capacity of four sugar mills had been approved
four years ago. how much money has been released
tor the same? Besides this they have decided to give
the rate of Rs 72 per quintal in Uttar Pradesh which is
not being given by the mills. (Interruptions) The
Government of India...(Interruptions) has given how much
amount against the outstanding dues? Sir. this is a very
important question ..(Interruptions)

SHRI DEVENDRA PRASAD YADAYV : Sir, as | have
pointed out earler. although the question of the hon.
Member deviates trom the original one. however no
proposal from Uttar Pradesh regarding expansion.
augmentation of TCB capacity is pending with me right
now So far (Interruptions)

SHRI RAM NAGINA MISHRA There are five mills
(Interruptions)

SHRI DEVENDRA PRASAD YADAV . Please give it
in writing. | will immediately follow up. With that regarding
expansion. (Interruptions) We give top priority to the
cases of expansion More than 50 sugar mills have
been granted sanction for exxpansion so far

(Interruptions). Please give it in writing. | will take
action immediately...(Interruptions).

MR SPEAKER ' You may give 1t in writing.

SHRI BHIMRAO VISHNUJI BADADE : Mr. Speaker.
'Sir All the sugar cane produced in Maharashtra during
1995-96 could not be crushed in the sugar mills in
Maharashtra 15 jlakh metric tonne of sugarcane
remained idle Iin the fields. | had earlier asked a
question regarding this and today also | am asking.
what assistance had been provided by the Central
Government? The Central Government gets at least Rs
2000 crore from our Maharashira State toward the
Development Fund The ftunds which the Central
Government gets tlow to the tarmers by way of payments
made for the sugarcane crushed in the sugarmills of
Maharashtra through the Development Fund. For this
the Central Government has provided Rs. 125 crore for
the whole of Maharashtra. but the Central Government
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has not provided to Maharashtra Rs. 2000 crore which
the former ought to have given to the latter as
development tund Due to this the farmers have suffered
a great deal of loss | would like to know from the
Minister about this

SHRI DEVENDRA PRASAD YADAV : Mr Speaker
Sir_ as | have said earlier. Maharashtra Government wilt
give assistance to the tune of Rs. 5000 crore per acre
for the sugarcane which coulid not be crushed although
the quantity of this uncrushed sugarcane is not much
~(Interruptions) Rs 5000 per acre. . .(Interruptions)

SHR! BHIMRAO VISHNUJ!I BADADE None has got
anything so far. (Interruptions) Not even a single pie

(Interruptions

SHRI DEVENDRA PRASAD YADAV . Please provide
information about the places where nobody has got
anything. To provide them assistance is our positive

{Interruptions) ‘

SHRI PRAMOD MAHAJAN : He is going to provide

Rs 5000 per acre - this i1s what he s saying
(Interruptions)

SHRI BANWARI LAL PUROHIT Till date not a
single rupee has been provided by way of assistanc:
{Interruptions

SHRI DEVENDRA PRASAD YADAV @ Of course
assistance at the rate of Rs 5000 hectare will certainly
be provided in those areas where sugar cane could not
be crushed. (Interruptions)

Secondly. hon. Members have raised the question
of sugarcane growers (Interruptions)

SHRI MUKHTAR ANIS s he going it tc provide it
tor the whole country or is it meant tor Maharashtra
only? .. (Interruptions} This allocation of funds at the rate
of Rs 5000 per hectare is meant for Maharashtra only
ot for the whole country? (Interruptions)

MR SPEAKER . Please take your seat
(Interruptions)

SHRI RAM KRIPAL YADAV = Through you. Sir |
would like to know the names of States which are to
gets this facility is it only for Maharashtra or for the
whole country? (Interruptions)

(English] .

MR. SPEAKER Sit down | know the importance of
this question This was listed earlier alsc where
guestions could not be answered Yesterday | have
admitted a Half-an-hour Discussion on this

(Interruptions}

MR. SPEAKER Question No 262 Dr T Subbarami
Reddy.

(Interruptions)

PROF. PJ KURIEN There are sugar mills not only
in Maharashtra but in other places also...(/nterruptions)
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MR. SPEAKER : | have already admitted a Half-an-
hour Discussion on this.

(Interruptions)

SHRI RAMENDRA KUMAR : Is the announcement
made by the hon. Minister to the effect that Rs 5.000
would be given to the farmers. applicable throughout
the country or only to Maharashtra? This is a very
important point.. (Interruptions)

MR. SPEAKER | know it is important. | agree with
you.

(Interruptions)

PROF PJ. KURIEN - There are tow sugar mills in
my constituency and both are sick...(/nterruptions) And
it you do not allow me, where can | raise this matter?
...(Interruptions)

MR. SPEAKER You can take part in the Half-an-
hour Discussion

PROF PJ KURIEN :Itis such an important question
. (Interruptions)

MR SPEAKER . No Sit down. We are already on
the next question. | know. everybody wants to ask
questions on this it is very important. Every State is
affected.

(/nterruptions)

MR. SPEAKER But we cannot take one hour for
one guestion

(Interruptions)

MR. SPEAKER .
Discussion

| have allowed a Half-an-hour

(Interruptions)
MR. SPEAKER : No. We are on the next question

(Interruptions)

Forest Ministers’ Conference

'262. DR. T SUBBARAMI REDDY . Will the
Minister ot ENVIRONMENT AND FORESTS be pleased
to state .

(a) whether State Forest Ministers’ Conference was
held recently in Delhi. and

(b) it so. the points discussed and the decisions
taken in the Conference?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) : (a) Yes. Sir. The Conference of
State Forest Ministers. was held at Delhi on 26-27th
August. 1996.

(b) The conference was structured intp three broad
groups dealing with general forestry. issues relating to
north-eastern states and wildlife The points discussed
in the conference are given in the statement laid on the
Table of the House.

DECEMBER 10, 1996
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STATEMENT.

Main recommendations are given below :

GENERAL FORESTRY

1. Joint Foret Management
programmes in degraded forests.

(JFM)

Decision to further extend the JFM to well wooded
forets may be taken after the committee set up by the
National Afforestation and Eco-development Board.
Ministry of Environment and Forests has holistically
examined various issues related to JFM and submitted
its recommendations

Socio-economic conflicts have been generated due
to implementation ot JFM programmes leading to loss
of usutructory benefits to people living farther away
from forests. but were traditionally availing such benetits
in the past It was agreed that the bonafide needs of the
people living beyond this threshold may have to be
met by making extension forestry an integral part of the
JFM. Forest working plans should provide for
incorporation of site-specific mico-planning and JFM.
comprehensive guidelines should be formulated for
training of village communities also in precepts and
practices of JFM in which NGOs can play a lead role.

2. Progress of annual reports (statistical) of
States/UTs. .

Need for compatible databases for aggregation at
national level through Forest Survey of India (FSI) and
Indian Council of Forestry Research & Education
(ICFRE) was stressed

3. Forest (Conservation) Act, 1980

The directive fraqm the Government of India, that no
new proposal under Forest (Conservation) Act would
be considered until and unless at least 70% of targets
for Compensatory Afforestation (CA) has been achieved.
has a salutary etfect. Because of many practicable and
procedural difficulties. this limit may be reduced to 50%
for post 1990 diversions. However, the limit could be
increased in subsequent years after the operational
difficulties have been resolved and procedures
harmonised

The State Government may be empowered. through
a State Committee, having a representative from the
Government of India. to clear the projects involving
diversion of forest land up to 5 hectares in cases
'mvolving public utility services, e.g. water supply
schemes, schools. hospital, etc. This power, however.
would need to be exercised with greatest circumspection
under well defined guidelines to be framed by the
Government of India in consultations with the State
Governments.

Stipulation of compensatory afforestation with regard
to the cases of removal of boulders and/or sand from
river beds should be waived.
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In case of grant and/or renewal of mining leases in
forest areas under Mines and Minerals Regulation
Development Act, approval under Forest (Conservation)
Act, 1980 (FC Act) should be mandatory.

In accordance with the guidelines laid down,in the
National Forest Policy, encroachments should not be.
as a matter of policy, regularised except in exceptional
cases purely on merit.

4. Indian Forest Service (IFS) cadre
management

State Governments should obviate delays in
confirmation of IFS officers and also expedite ation in
all pending cases by forwarding proposals to the
Government of India immediately. The State
Governments where cadre rcviews are (over) due. were
requested to forward the proposals at the earliest.

State Governments should notity the cadre forest
divisions by location and the extent of total geographical
area. This would provide a salutary check on “splitting”
the cadre divisions without seeking prior approval of
the cadre controlling authority (Central Government).
There was a general consensus that practise of posting
only cadre officers to cadre posts should be followed
strictly

The State Governments should take attective steps
in forwarding nominations of suitable, and willing officers
to the Government of India. The State Governments
should pursue the issue of posting IFS officers to
secretariat posts in other allied departments and/or
organisations. The Union Ministry should also take
suitable steps to induct forest officers in the Central
Government secretariat to ensure full utilisation of the
Central Deputation Reserve (CDR).

5. Pertormance and progress of Centrally
Sponsored Schemes.

Following aspects should be incorporated in the
existing afforestation schemes .

JFM mechanism to be in built in the
schemes.

Strengthening of trainign components.
Emphasis on raising of medicinal plants

Rotational/controlled
regenerated areas

grazing in

Strengthening of monitoring mechanism.

The past practice of earmarking of funds for tree
planting under JRY, and other schemes of the Ministry
of Rural Areas and Employment. should be restored.
The State Governments could approach the Planning
Commission for such earmarking as has been done by
the Government of Uttar Pradesh.

6. Preparation of National Forestry Action
Programme.

States should expedite approval of State Forestry
Action Programmaes by State Level Steering Committees
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for compilation of the National Forestry Action
Programme.

7. Externally Aided Projects (EAP)

Complete utilisation of funds under EAPs should
be ensured with in the specified time frame as requests
for extension are generally not viewed favourably by
donor agencies.

8. Training of Staff

The concept of introduction of promotion linked
training for Rangers promoted as Assistant Conservator
of Forests and Foresters or Deputy Rangers promoted
to the rank of Rangers should be pursued. State
Governments agreed to consider suitable
amendments in subordinate forest service rules to make
promotion linked training compulsory.

9. Tree improvement Programme

Appropriate fechnologies should be adopted at the
field level. through proper extension of the research
work being undertaken by ICFRE.

10. Legislation for conferring ownership rights
in respect of Minor Forest Produce (MFP)
to SCs, STs and OBCs who work in the
forest areas

Considering its tar reaching implications the State
would need to examine the i1ssue. specifically with
respect to the rights of other communities. The right to
collect MFP by local communities. including tribals. 1s
already in existence in the states and royalty i1s either not
levied or 1s nominal. Mere transferring of ownership of
MFP nghts alone will not benefit the communities unless
it 1Is supported by an appropriate institutional mechanism
for trade. State Governments agreed to look into the
matter holistically to improve the flow of benefits to the
local communities from trade in MFPs. including waiver
of royalty. wherever required There is need tc introduce
and strengthen, JFM mechanism in MFP bearing torest
areas to ensure equity among local communities

11.  Whether forest areas to be given to Forest
Corporations for raising raw material with
funds provided by industries

There was consensus that while taking final decision
interests of local communities should be kept paramount

12. Regarding establishment of wood based
industries

The conference did not support prior central
approval for establishment of wood based industries in
general and saw mills in particular. It was stressed thet
most of the States have provided adequate checks and
balances. If need be. the Government of India could
issue comprehensive guidelines to enable the State
Governments to formulate uniform rules and regulations
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ISSUES RELATING TO NORTH-EASTERN STATES '

Need to open dialogue with all District Councils at
the State Government level for protection and
conservation ot forests under their control was
emphasised In view of the common problems vis-a-vis
the boundaries within the rfegion the matter would need
to be taken up by Ministry of Environment and Forests
with the Home Ministry for which details will be supplied
by the States early

The areas affected by deforestation and shifting
cultivation would be identified using Satellite imagery
so that the areas can be pinpointed and specific action
taken to counter the deforestation. Planning Commission
will be approached for higher allocation for forestry
especially for settlement of thumias ot the region tor
development of areas affected by shifting cultivation

Ministry ot Environment and Forests would examine
the applicability of Forests (Conservation) Act 1980 in
areas under District Councils keeptng in view the
provisions of the consutution

To check illicit movement and trade ot timber greater
co-operation would be required from Railways and some
specific points of action would need to be suggested by
the State Governments More dialogue at District
Council and State level will be required. including
dialogue with neighbouring countries. for effective
control of movement of torest produce across (inter)
national borders States would assess the sustainable
availability of timber for allowing continuance. or
otherwise. of the wood-based industries including saw
mills

A meeting of all north-eastern States shall be held
in the region with all concern functionaries. including
their Chiet Secretaries. to discuss problems of
deforestation. control on timber based industries and
application of Forest (Conservation) Act. 1980.

WILDLIFE

The implementation of the recommendation of the
Subramaniam Committee was reviewed There was a
need to sensitise the State Governments at higher levels
to commit adequate resources to implement the
recommendations within a time frame. it was agreed to
review the situation atter six months and States were
asked to submit reports to Government of India in thus
regard

Budget allocation to wildlite sector has been less
than suggested 157 of the total forestry budget in most
of the States This situation should be improved by
seeking enhanced allocation of funds Iin the State
budget and in Externally Aided Forestry Sector projects
All ongoing centrally sponsored schemes on wildlife be
continued during the IX Plan with greater vigour along
with creation of seven new schemes as suggested by
the IX Plan Working Group set up by the Pianning
Commission. Three centrally sponsored schemes. i.e.
“Control ot Poaching and lllegal Trade in Wildlife"
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"Nature Education and Interpretation” and "Conservation
ot Rhinos’ be revived with expanded mandate

The concept of having State Level Co-ordination
Committee involving all enforcement agencies to
control illegal trade in wildlife and wildlife products was
approved and appropriate action should be taken by
the States .

Functioning of State Wildlife Advisory Boards was
not found satisfactory as they were not meeting regularly
To rectify this situation regular meetings be held as per
the requirement of law.

The need for exercising greater control on extraction
and trade of medicinal plants was stressed. The Union
Ministry would produce identification manuals on.
medicinal plants. their parts and products. for use by
field staff.

The States should make full use of the training
facilities at Wildhfe Institute of India. Dehradun and post
only trained staff for wildlite duties and also ensure
approprnate tenure of postings.

Completion of legal procedures for establishing
National Parks and Sanctuaries should be given priority
In case revenue officials were unable to take on this
added responsibility. the State Governments should
appoint any other official. including forests officers as
collector for this purpose

[English]

DR T SUBBARAMI REDDY - Sir. | would like to
bring to kind notice of the hon. Minister. that a few
months .back when the State Forest Ministers
Contference took place. the hon. Minister categorically
took a decision informing the Conference that even
though a lot of degraded forest land was available
all over the country. he said that the Governments
policy was not to give on lease or transter any degraded
land to any industries. Of course. we appreciate the
spirit in which they want to preserve the forest area

At the same time | would like to know from the hon
Minister that in case. this degraded forest land could
not be utiised or could not be brought back to the full
shape over the forest philosophy. and if any industrial
concern or the public sector or any industrial
organisation comes forward to convert this degraded
forest land into a a good land by putting some plantation
and everything. Is he prepared to give a chance to see
that degraded forest land takes shape into a good
picture? May | know this from the Minister?

[Translation]

CAPT. JAI NARAYAN PRASAD NISHAD Mr
Speaker Sir. the question raised by the hon. Member
1s very explicit and clear

(English]

We have laid down the answers to his questions on
the Table of the House.
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[Translation]

This question does not relate to that

[English]

DR T SUBBARAMI REDDY Mr Speaker S would
you agree with the reply”? Are you satistied?

MR. SPEAKER It s your satistaction which 1s more
important Sir

(Interruptions)

[Translation]

CAPT JAI NARAYAN PRASAD NISHAD Sir the
hon Member wanted to know about the decision taken
in it Whatever decision was taken | have already said
about it. Sir so tar as his question 15 concerned | would
llke to reply even in his absence

[Enghsh]

DR T SUBEARAMI REDDY | really want to know
whether you want to deviate trom the policy ot not
giving a lease or transfer land to industries in case the
industnal and public sector undertakings come forward
to make good the losses on degraded land by spending
then money In other words. the degraded land 15 left
over without the Government spending the money

MR SPEAKER Dr Reddy you cannot go on like
this Please sit down When the Minister is answering
you sit coolly and calmly and hsten to the answer Why
are you agiated”

[Translation]

CAPT JAI NARAYAN PRASAD NISHAD During
the regine of previous Government a proposal tor
consideration of the Cabinet regarding leasing forest
land was sent to industries by the Ministries A comnuttee
of Ministers was formed by the Cabinet This Committee
had asked the Ministries to reconsider it We are n
consultation with all the parties concerned and a final
decision will be daken only after consulting them
However. whatever decision will be taken. we are not
in favour of leasing out or transtering our forest lands
to any industnialists under any crrcumstance We cannot
permit implementation ot any such polcy which may
overlook the interest of the people associated with at
forestation conservation and management of forests
Whatever policy will be framed will have at its centre
the Adivasis associated with the forests Whatever
procedure will be prescribed for the interest of these
people will be held supreme in it. We cannot compromise
over this basic principle and this constitutes the basis
of our national forest policy for the year 1988

[(English]

DR. T SUBBARAMI REDDY Sir. my second
supplemeantary question is. .

AGRAHAYANA 19, 1918 (Saka)
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MR. SPEAKER - Very good vyou are satisfied
‘Interruptions)

DR. T. SUBBARAMI REDDY - Sir there is no other
go

I shall now put my second supplementary question
In our country as on today 6 40 000 sq. metres of land
to the extent of 19 per cent of the total land of the
country 1s In the torm of forests We all know that .
recent years there has been a phenomenal decrease
in the aftorestation due to vanous reasons and |
undersatand the Governments policy of introducing a
joint management - | mean the Central Government
and the State Government - trying jointly to manage
forest protection They have also informed that a sum of
Rs 5.000 crore has been given as a fund for protecting
the torests

I would hke to know trom the Mimister why In spite
of the availability of the tund ot Rs £ 050 crore and In
spite of the hectic etforts they are going down In putting
up the forests May | know from the Minister what
measures he is taking to protect the interests ot forest
and atforestation in future?

[Translation]

CAPT JAI NARAYAN PRASAD NISHAD Honple
S so far thus question 15 concerned. the amount of Rs
500 crore Interruptions!

SHRI BASUDEB ACHARIA Rs 5000 crore
(Interruptions

DR T SUBBARAMI REDDY It s Rs 5000 crore
ilnterruptions!

[Transiation]

CAFT JAI NARAYAN PRASAD NISHAD The
decrease In the area of forest as mentioned In 1995
report is really very nealigible The tforests have
decreased by 01 per cent only and this 1s mainly due
to decrease of forests In north eastern states You are
aware of the situation there So far as other States are
concerned the torest area has increased If the decrease
registered in north-eastern States 1S not taken Into
account the rest of the States have reqistered an
increase 1n the forest area If you so desire | would
give details o! the States which have reqistered such
increase. (Interruptions:

[Engiish]

SHRI BASUDEB ACHARIA  Sir West Bengal s the
first State where the Joint Forest Management
Committees were formed to protect the torest We have
an Aravari model the distnct of Midnapore 1s called
‘Aravari model where degraded forest land was
developed and sal woods were degraded sal torests
were degraded and later on they were developed by
the local people by the forming a Joint Forest
Management Committee with the involvement of the
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local Panchayat. | want to know whether such Joint
Forest Management Committees are proposed to be
constituted in other areas of our country in order to
protect the forest area and to develop the degraded
forests.

Part (b) of my question is that there was a proposal
trom the Government of Tripura to utilise the degraded
forests for rubber cultivation What steps have the
Government taken in regard to the proposal made by
the Government of Tripura?

[Translation]

CAPT. JAl NARAYAN PRASAD NISHAD : Mr.
Speaker. Sir. so far as the question of constitution of
commmittees Is concerned. as many as 12000 such
committees have so far been constituted under the Joint
Forest Management Scheme in which 15 States have
joined. As regards Tripura. the matter is still under
consideration and a decision will be taken

SHRI DILEEP SINGH BHURIA : Mr. Speaker Sir. |
thank the hon Minister for saying that the Government
do not want to give waste land and the forest land to
industrialists. But the tribals living in mountains and
forests which have close links with torest have been
displaced and are forced to lve elswehere. therefore |
would like to know whether the Government have any
social forest schemes to provide land for developing
forests or planting trees in order to help those tribal
people.

CAPT. JA!I NARAYAN PRASAD NISHAD : Mr
Speaker. Sir. all these things have been provided in
the Joint Forest Management Scheme and under this
very scheme the Government is paying attention to the
tribals and that is why we are not going to lease out
forest land to any industry

[English]
MR. SPEAKER : Question No. 263

SHRt PRAMOD MAHAJAN - Question No. 263

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) - Question No. 263.

SHRI PRAMOD MAHAJAN : Sir, you are the Minister
| am not the Minister. You have to answer the Question.
Do not ask the Question.

SHRI INDRAJIT GUPTA . It is the old habit. The
answer to the Question is that a statement is laid on the
Table of the House

Crithes in Delhi

+
‘263 SHRI PRAMOD MAHAUJUAN

SHRI JANG BAHADUR SINGH PATEL

Will the Minister of HOME AFFAIRS be pleased to
state

(a) the number of cases of murder particularly of

DECEMBER 10, 1996
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the aged couples. robbery. dacoity. kidnapping. rapes,
molestation. atrocities against women in Delhi during
the year 1996 till date, month-wise as compared to the
year 1995:

(b) the number ot such cases in other metropolitan
cities in the country durnng the said period; and

(c) the steps taken by the Government to check the
increase in the crimes in Delhi and other parts of the
country?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) (a) to (c). A statement is laid on the
Table of the House

STATEMENT

(a) Information 1s indicated at Annexure-/

(b) Information as presently available with the
National Crime Records Bureau is Indicated at
Annexures 1l-VI.

(c) The steps taken by the Delhi Police to prevent
crime in the National Capital Territory of Delhi include
the following

(i) The existing beat system of patrolling has
been reviewed and made more eftective The
known bad characters have been put under
constant surveillance. A drive has been
undertaken to maintain a close watch on
criminals who often .escape the net of police
having no previous history. During the year
1995. more than one lakh 'strangers were
checked out by issuing 'Stranger Rolls

(ii) Intelligence i1s being constantly developed
about the movement of desperate cniminals
and raids are conducted to nab these
criminals Patrolling has been intensitied
especially on the dark nights as there I1s a
tendency for the criminal gangs to operate
during such nights;

(in) Activities of criminals released from jail and
means they have adopted to earn ther
livelihood are verified and surveillance kept
over them ’

(v) A servant verification drive was pursued with
renewed vigour. Such drives were organised
in different colonies to activate citizens to
get their servants verified.

(v) ‘Neighbourhood Watch Scheme’ has been
initiated in ditferent colonies of the capital.
senior citizens are visited from time to time
by beat officers:

(vi) Modern scientitic methods of investigation
are used for detection of heinous crimes.

(vi) A Special Task Force has been constituted
recently under Delhi Police to ettectively
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handle the investigation of serious crimes
including heinous crinies: and

The Government have recently sanctioned a
scheme for modernisation of the Police
Control Room by installation of state-ot-art
UHF Trunked Radio Communication System
to make the police communication system

more effective and reduce the response time
to distress calls. etc.

As regards crime situation in various States.
the concerned State Governments have been
taking necessary steps to review, monitor & control
crime. since "Police” & "Public Order fall within their
jurisdiction
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[Translation]

SHRI PRAMOD MAHAJAN : Mr. Speaker. Sir. Crime
graph in Delhi is rising every year. but unfortunately, it
you go through the figures of crimes shown in the reply
it reflects no difference. The rise in crimes can be
~ judges by one sentence from the reply “that with a view

to checking the crimes the Government of Delhi has
initiated a ‘Neighbourhood Watch Scheme™ The very
fact that the Government felt the need to initiate such
a scheme itself speaks for the rise of crime In the capitl
The reply given by the hon. Minister is-general in nature
Therefore. | want to ask a specific question If we look
at the figures of crimes. we find that cnimes against
women have registered an increase. but from the reply
it seems that no special measures have been taken to
check these crimes Therefore | would hke to know
from the hon Minister as to what special steps have
been taken or are proposed to be taken to check crime
against women? How many women have been
deployed in Delhi Police. what steps the Government
propose to take to augment this number? How many
women are deployed in 'All Women Police Stations
and what steps are proposed to be taken to augment
the number of women In the police force”

[English]

SHR! INDRAJIT GUPTA . Si. nobody least of all.
the police, can be claimed to be satisfied with the crime
situation in Delhi. Certainly. the Government 1s not at all
satistied. But. at the same time. we have given some
voluminous figures here in a chart about the difterent
types of crimes. It would not be correct to say that all
types of crimes are increasing. There are some types
of crimes in Delht which. the evidence shows. are
definitely decreasing. | do not wish to  hide anything
about the types of crimes which have increased

The incidence of crimes like decoity has decreased
You know the legal definition of daconty i1s ditferent trom
ordinary robbery. in the sense that it 1s an act which s
supposed to be committed by four or more people acting
as a gang. So. these serious crimes like dacoity and
kidnapping of people, including kidnapping of women
for ransom have decreased. The incidence of murder
has remained. more or less. constant. The incidence of
robbery has increased. The incidence of rape cases
has gone up. | regret to say. The incidence of ordinary
kidnapping has gone up. The incidence of custodial
deaths has come down in Dethi quite substantially
compared to what it was a year or two ago Dowry-
related and other cases relating to women have also
come down. Crime against elderly couples. which is a
part of the question asked. has also come down So. it
is a kind of a mixed picture. In some types ot crimes,
the incidence has gone up. in some types it has come
down,

The hon Member has particularly asked about the
crimes against women Waell, | suppose the most heinous
crime against women is rape and here | cannot report
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any improvement In tact the incidence of rape cases
has gone up | may say that up to a year or two ago
people were not always ready to go and report cases
in the police stations for various reasons. Sometimes
the cases were not registered. sometimes the officers in
charge ot police stations also were reluctant to register
FIRs Public also did not feel very encouraged to qo
and register complaints. Last year that s in 1995 very
strict instructions have been given tc all the police
stations. without exception. and all senior police officers
who oversee the woark of the police stations, to see tc
it that all complaints an? FIRs are registered promptly
So there may be o certain increase in the actual
reporting of ztimes which has given us some more
clues to the state ¢f affairs

Naturally the gquestion which bothers everybody
and bothers me also 1= what additional fteps. further
measures and strnicter measures can be taken from now
on to see that the crime situation s brought more
effectively under controi | may say that - this 1s not my
way of trying to cover up anything - the social and
economic environment of Delhi is deteriorating day by
day Everybody knows it Dellm is a city where the
environment. both economic social and industrial is
deteriorating day by day and is conducive to the activities
of all types of criminals

This 1s a bit of an uphill battle that has to be fought
But we are attending tc that job in all seriousness and
the police admimstration. their methods of detection. of
bringing culpnts  1t¢ book and punisting them have to
be improved in all possible ways | hope that in the
near future we will be able tc report some improvement

SHRI PRAMOD MAHAJAN iMumbai - North East)
Sir  he nas given a generai answer Please ask him to
reply to my first supplementary i asked tum what special
steps he is taking about women - the number of women
in Delht Police. the total pohce Thanas etc. Please ask
him to reply as tc what he is doing He has mentioned
a general socio-economic situation. Then | will ask the
second supplementary

SHR! INDRAJIT GUPTA Sir. | agree with the hon
Member that our aim should be to see that more and
more women are recruited in the police torce and at
least in every Thana in every police station in Delhi
there should be a mimmum number of women police
actually attached to the Thana We have made progress
in this direction He wants to know the exact figure !
want a notice on that | can give him the information |
will pass it on to him,

| think that. that by itselt may not improve the matters
as far as crimes aganst women are concerned. We
have to take other steps also The remark which he
made earlier. right in thg teginning about good
neighbourliness or looking after the neighbours and all
that. 1s relevant for the reason that if he goes into all the
figures we have given he will fiid that in & number of
casas like dowry deaths or ill-treatment of new brides
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by their in-laws or even cases of some rape. cases of
molestation of women. it is found that the culprits are
very often people belonging to their own families or
their acquaintances who are doing these things.
Therefore. we have to keep a note of tQis also.

[Transiation)

SHRI PRAMOD MAHAJAN : Mr. Speaker. Sir. my
objection was about the language.

MR. SPEAKER : This question has already taken
10 minutes.

{English]

The Ministers also should be precise and the
Members aiso should be very pointed.

SHR! PRAMOD MAHAJAN : Sir. | will ask a very
pointed question and expect a pointed reply.

[Translation]

SHRI PRAMOD MAHAJAN : Mr. Speaker. Sir. two
new types of crimes are on the increase. | want to know
as to what special steps are being taken by the
Government to check them. The first type comprise
crimes commitlied by the police themselves because
last year it was found that 5 Inspectors, 22 Sub
inspectors, 1Q A.S.is and 106 Constables were directly
involved in criminal cases. The other type of crime.
which is more unfortunate, is the crimes against children
which have risen sharply in Delhi. | shall be able to
make my point effectively it | read the heading of an
article.

[English]
It says :
“Serious crime is now child's play: capital
witnesses emergence of organised gangs
among kids”
[Translation]

SHRI PRAMOD MAHAJAN . What steps are being
taken by the Government right now in this direction?

SHRI INDRAJIT GUPTA : Sir. it is a fact that action
1s being taken and prosecutions are being launched
against number of police constables and even officers
who have been found to be connected either with
custodial deaths or refusal to register FIR. This was not
being done earlier. Now. action is being taken against
such people. Cases are being registered and they are
being prosecuted. This. | think, is a move in the right
direction and it is very necessary to step it up. It is
connected with the quastion of human rights also.

Secondly. Mr. Speaker. Sir. as | mentioned this is
qot something, | think, which can be brushed aside so
lightly. Of course. answer may be 'co general for the

Member's liking. But the questions are also general.
What can | do?
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The number of child labourers in Delhi is increasing
phenomenally because of the mushroom growth ot
factories and industries. From the neighbouring States
and areas. number of children are being brought here
to work illegally. of course. in defiance of the Factories
Act They are being put to work in various occupations
which they are not supposed to be employed in. These
children and other children also become the hapless
victims of some of these criminals and so atrocities on
children are increasing. | regret to say it. Wa have to
take steps to see how to curb this. | would welcome
some suggestions from hon Members if they have any
- not now - which they can give to me separately
We would definitely give full attention to these
proposals

[Translation]

SHRI JANG BAHADUR SINGH PATEL : Since this
question concerns other States also - the law and order
being a State subject - | would especially like to have
some information about UP UP right now is under
President's rule. A former MLA. Shri Jawahar Pandit
was gunned down by AK 47 at 7.00 p.m. in the civil
lines area on 12th August last...(Interruptions) This
question relates to other States also. Thereafter, on
19th August, when the Prime Minister accompanied by
the hon. Minister of Railways visited there to inaugurate
the Zonal Office. the widow of the deceased legisiator
submitted. through me. an application against the police
officials. which said that these officials were involved In
this murder. The Prime Minister endorsed the application
to the Governor who. in turn. mark the same to the C.B
C.1.D. ¢or inquiry. But the case file is gathering dust and
no action has been taken so far against the assassins
AK 47 has been used in a number of murder cases in
eastern UP | would like to know whether any gang of
criminals has been nabbed and whether any AK 47
weapon has been recovered? | would also like to know
whether the hon. Home Minister will hand over the
murder case of Jawahar Pandit. which at present is in
the cold storage. to the C.B.|. for investigation?

SHRI! INDRAJIT GUPTA _ Sir, it is not possible for
me to deal with an individual case. This is an individual
case relating to Uttar Pradesh. | can assure the hon
Member that if he gives us all the details of the case
we will certainly look into It

There is one more point. Shri Pramod Mahajan
wanted to know what steps are specifically being taken
in order to curb crimes against women and | had told
him that | would let him know. Now, | have got some
information here. If you like. | can give it to him.

MR. SPEAKER :You can pass it on to him. Let us
not go back.

SHRI INDRAJIT GUPTA : Sir, I can inform the House.
It will not take more than two minutes.

MR. SPEAKER : Okay.
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SHRI INDRAJIT GUPTA - Fuistly. Sir. the oftences
under the Dowry Prohibition Act have been made
cognizable and non-bailable. Secondly. a new section
has been added in the Indian Penal Code making the
offences of harassment and crueity to women by their
husbands and in-laws cognizable. Thirdly some new
sections have been inserted in the Evidence Act
providing for presumption by the Court as to abetment
to suicide by or dowry death of a married woman if
cruelty or harassment for dowry is proved and Iinquest
by the SOM has been made mandatory where the dexath
st a woman takes place In suspiClous circumstances
Section 376 has been amended and in the case of rape
in custody the punishment for a Police Officer 1s not
less than ten years rigorous imprisonment This has
been provided In the definition of dowry death 1t has
been provided that if a woman s burnt to death within
seven years of marrnage and it 1s shown that she was
subjected to cruelty. then her husband or relatives would
be deemed to have caused the death

SHRI PRAMOD MAHAJAN (Mumbai - North East)
What he has read are the legal provisions which were
made ten years back

SHRI INDRAJIT GUPTA These were not made ten
years back

SHRI PRAMOD MAHAJAN (Mumbai - North East)
These are all legal provisions You read sections and
nothing more than that (Interruptions)

{Translation]

SHRIMATI SUSHMA SWARAJ ' In reply to part C
of the question the hon Minister has laid on the Table
a detalled statement in which an attempt has been
made to show the steps being taken by the Govenment
to bring down the cases of crime in Delhi

Mr. Speaker. Sir. these  steps notwithstanding the
fact remains that crime graph in Delhi 1s rnising day by
day and my constituency - South Delhi i1s the worst
vicim of this all Three of the two cases of murders of
old couples were committed 1n my constituency In
Janakpuri two couples were done to death by bloody
use of daggers in day hght. but there has been no trace
of the assassins till today In another incident tive
members of a family - an old couple. their son and
daughter-in-law and grandson were murdered. but the
pohce washed their hands off by saying that gang of
Pardhi criminal tribe was involved and it is difficult to
nab them,

MR SPEAKER : The Minister has said something

SHRIMAT!I SUSHMA SWARAJ : If you look at the
comparative chart of incidents of eve teasing In
Bangalore, Hyderabad, Mumbai and Chennai. you will
find that these incidents have risen in Delhi. As against
3.5.7 crimes registered in a month in other metropolitan
cities, the number of such crimes in Dethi was 75 and
851 being the minimum and maximum in a month It
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means incidents of eve teasing registered in Delhi are
100 times more as compared to other metrupolitan
cities Therefore. | would like to know from the hon
Minister whether without being complacent he would
convene a meeting of the MPs/Legisialors belonging to
South Delhi to discuss ‘the situation of law and orders
so that we are able to make the Government aware of
the factual position and suggest an eftective action plan
to bring down these crimes?

SHRI INDRAJIT GUPTA We are prepared to
convene a meeting to ward oft criticiem

[English]

But | do not want to discriminate only in tavour of
Dakshin Delhi There are other parts of Delhi also

[Translation]

SHRIMATI SUSHMA SWARAJ All MPs of Delhi be
invited to the meeting

[English]

MR SPEAKER | think you can call a meeting of
all the Delht MPs

[Transiation]

SHRIMATI SUSHMA SWARAU All right. Mr
Speaker Sir let all the MPs of Delhi be called to the
meeting

[English]

MR SPEAKER He 1s caling a meeting of all the
Delhi MPs

[Transiation]

SHRI JAI PRAKASH AGARWAL Sir what the Home
Minister has said i1s not all correct The situation of law
and order in Delhi is really bad You will be surprise to
know that for getting posting as S.H O n ditterent Police
Stations. there s a price fixed - Rs 5 lakh to Rs 10
lakh depending upon the localty The crimes are
committed with the connivance of the police

This s true that crimes against women have
registered an increase and now '

I am not saying so on poltical consideration. but
such things do encourage the people (interruptions)

SHRIMATI SUSHMA SWARAJ  Sit. this is not
correct. It should be expunged from the record
(Interruptions)

SHR! JAI PRAKASH AGARWAL . Mr Speaker. Sir
I...(Interruptions)
[English]

MR SPEAKER : I will look into it.

(Interruptions}

* Expunged as ordered by the Chair
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MR. SPEAKER : What is your question?

[Translation]

SHRI JAI PRAKASH AGARWAL : Sir, | want to know
trom the hon. Minister that...{Interruptions)

KUMARI UMA BHARATI : Mr. Speaker, Sir. whatever -

the hon. Member has said about the Minister of the
Government of Delhi should be expunged from the
record...(Interruptions)

[English]
MR. SPEAKER : | will go through the record.

(Intarruptions)

[Translation]

SHRI JAI PRAKASH AGARWAL : Mr. Speaker, Sir.
| would like to know whether the Task Force that has
been created would take action against those people
also who commit crime under the protection of those
who are guided by a particular ideology, so that the
others could be beware of them?

SHRI INDRAJIT GUPTA : Whosoever commits a
crime is a criminal whether he belongs to a political
party or is a Minister himself. We shlil deal with them all
and are dealing with them all with equal force.

Investment in Agriculture Sector

*265. SHRI ANANT KUMAR HEGDE :
SHRI SATYA DEO SINGH :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether.investment in the agriculture sector has
been continuously declining:

(b) it so. the reasons therefor:

(c) whether the Government have formulated any
scheme to increase the investment in agriculture;

(d) it so, the details thereof;

(e) the time by which the scheme is likely to be
implemented;

(f) whether any committee has been constituted in
this regard; and

(9) if so, the time by which the committee is likely
to submit its report?

[English]

THE MINISTER OF AGRICULTURE EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING (SHRI CHATURANAN MISHRA) : (a) to (g).
A statement is laiu on the Tabie of the House.
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STATEMENT

(a) and (b). The Gross Capital Formation® in
agriculture. after generally declining in the Eighties.
has witnessed an increasing trend in the Ninties as per
details given below :

Year Gross Capital Formation
(Rs. crore at 1980-81 Prices)
Total Of which the
public sector

1990-91 4594 1154

1991-92 4729 1002
1892-93 5371 1060
1993-94 5586 1178
1994-95 5857 10956

constructions, acquisition of machinery and equipment
and addition to stocks are reflected in Gross Capital
Formation in agriculture)

(c) to (e). During the Eighth Plan (1982-97)
significant level of investment has been proposed in
favour of agriculture and allied activities like horticulture,
fisheries, rainfed farming, creation of infrastructure for
minor irrigation and post harvest management for which
specific schemes are being implemented. In order to
encourage investment in infrastructure for agriculture a
new Rural Infrastructure Development Fund within the
National Bank for Agriculture and Rural Development
has been established.

A new scheme of Accelerated lrrigation Benefit
Programme (AIBP) has been initiated during 1996-97
with a provision of Rs. 900 crore for providing assistance
to states by way of loans for timely completion of
selected large and multi-purpose irrigation projects.

(f) No, Sir.
(g) Does not arise.

[Translation]

SHRI ANANT KUMAR HEGDE : Mr. Speaker, Sir, |
wanted to know whether there has been continuous
declination in investment in agriculture and if so. the
reasons therefor. Has the Government evolved any
scheme to boost investment in agriculture?

MR. SPEAKER : Please ask supplementary.
SHRI ANANT KUMAR HEGDE : This is my question
MR. SPEAKER : Please take your seat.

SHRI CHATURANAN MISHRA : The reply has
already been given. What reply should | give for that
again?

SHRI RAM KRIPAL YADAV : He is a new Member.
Hea should be told as to what he should do.
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SHR! SATYA DEO SINGH : Mr. Speaker, Sir. | know
that you will allow me to put two supplementaries,
because the first question was also passed on to me.

MR. SPEAKER : You will not be allowed to put two
questions. You can put-one question in two parts, (a)
and (b).

SHRI SATYA DEO SINGH : Sir. it should be two.

Mr. Speaker. Sir. for last 5 to 6 years continously
there has been good rainfall. We are fortunate that the
position of productivity and production has been
satisfactory. but this situation was not created by the
etforts of the hon. Minister or the Government. If the
rains fail in one year. the agriculture situation will
become very pitiable. Of course. the investment in
agriculture has increased during the tenth decade. When
70 percent of country’'s poputation depend on agriculture
and there is no increase in investment in agriculture. it
cannot be called a happy situation. New laws have
been enacted in the international forum. which would
help boost trade in agriculture. We have associated
ourselves with the World Trade Organisation. In this
connection | would like to bring to Government's notice
that the real public investment in agriculture was Rs.
1520 crore in the year 1985-86 which came down to
Rs. 1075 crore in the year 1993-94. As a result of this
we have not been able to build any fixed assets. The
irrigation projects are not working at all. Canals are not
dug and roads not constructed. The Government confines
itself to providing subsidy and with that wants to raise
agricultural production. The investment is declining. The
investment of private sector was 2.8 percent per annum
in 1970 which came down to 1.9 per cent in the year
1980. Then how does the Goverment think to raise
agricultural production with investment trom the public
and private sectors. The agriculturai production has
stagnated. My first question is whether there will be any
qualitative change in production?

MR. SPEAKER : This is your last question.

[English]
SHRI SATYA DEO SINGH : Sir, | would request you

to permit me to put another supplementary as it is a
very important question

MR, SPEAKER : No. | cannot. You are entitied for
one supplementary only

SHRI SATYA DEO SINGH : Sir. | would put a very
pointed and short question.

MR SPEAKER : | am sorry. | cannot break the rule.
I told you to frame your question in such a way that you
are able to ask it as (a) and (b). | gave you that
opportunity. But | cannot give you another
supplementary. This is against the rules.

[Translation]

SHR! CHATURANAN MISHRA : Mr. Speaksr, Sir, it
is true that there has been a fall in investment in
agriculture from the Government side or the public
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sector. In the year 1980-81, the investment was Rs.
1796 crores which has been reduced to Rs. 1095 crores
in the year 1994-95 It is a fact. Now the Government
is trying 1o make more investment in irrigation and other
rural development works especially in agriculture, but |
would like to draw the attention of the hon. Members
towards one thing. While the Government provides
capital. the profit in the case of miilion well scheme. for
example. has gone to the private sector. As such while
the capital investment has increased in the private
sector. it has declined in the public sector. The present
Government has taken note of this trend and is
considering to put more capital in the public sector.

[English]

SHRI SATYA DEO SINGH : | beg your permission
to put one supplementary question.

MR. SPEAKER : It is not permitted under the rules,
Why do you not understand this? | have given you the
opportunity but you did not avail of it. If you do not know
how to avail an opportunity, | cannot help it.

[Translation]

DR. RAMKRISHNA KUSMARIA : | would like to tell
the hon. Minister that there is shortage of power for
agriculture due to which irrigation is affected. Wil the
hon. Minister provide subsidy on power so as to improve
availability ot power and remove shortage of power in

. agriculture.

SHRI CHATURANAN MISHRA : | am not the Minister
of Power. | am the Minister of Agriculture...(/nterruptions)

[English]
MR. SPEAKER ' You cannot even take a joke...
(Interruptions)
[Translation]

MR. SPEAKER : Please listen, first.

SHRI CHATURANAN MISHRA : So far as the
question of diesel engines are concerned, Its number
is increasing. It is due to power failure that this thing
has happened. Diesel is imported for diesel engines.
As such the Government has to take a decision to make
more investment on a thing which can be indigenously
produced than to import it at higher cost. The first
measures will be beneficial.

SHRI RAMASHRAY PRASAD SINGH : Mr. Speaker,
Sir, just now the hon. Minister in a lighter vein said that
he is the Minister of Agriculture and not the Ministar of
power. He made a submission about making
investments in agriculture. In my area there are people
possessing considerable land. Since there are no
means of irrigation in the area, they do not make
investments in agriculture. Will the Government take

"steps to make investments in the areas in irrigation

where this facility is lacking.

SHR!I CHATURANAN MISHRA : | am not the Minister
of Power, but | agree to the views of the hon. Member
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and shall apprise the hon. Minister of Irrigation of his
views

SHRI NAWAL KISHORE RA!l - At present fertiliser 1s
the primary need of agriculture. Due to lack of tertiliser
agriculture sutfters. The Government gave concessions
on D.AFP in Bihar but it did not reach the farmers. Will
the Government evolve a Fertiliser policy and take
measures to provide fertihser to agriculture through some
easy methods

SHR! CHATURANAN MISHRA The hon Member
has made a right observation The Government of Bihar
took much time to fix the price of fertiiser which resulted
in a heavy fall in production That department is not
under me. Even then | have tried my best to see that
more and more fertiliser reached Bihar.

SHRI NAWAL KISHORE RA} Fertiliser was not at
all sent to Northern Bihar It is also hon Ministers area
_(Interruptions)

SHRI CHATURANAN MISHRA | have admitted
that the hon. Member was right in his observation but
the Government of Bihar was very late in fixing the
price.

SHRI NITISH KUMAR - All this is taking place under
the policy of decontrol . (Interruptions)
[Enghsh]

MR SPEAKER
Zero Hour

This i1s Question Hour and not

[Translation]

SHRI CHATURANAN MISHRA
question after another

SHRI NITISH KUMAR It the Government of india
will not effect control then will the State Government be
successful /interruptions)

Please put one

12.00 hrs.

[English)
MR SPEAKER - This i1s not Zero Hour
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DR. ASIM BALA ' in the agricultural sector
imbalances in investment are there. The investment on
agriculture has been made on a regional basis and
some of the regions have not been given any priority
I would like to know from the hon Minister whether
those regions which were not given any priority earlier
and where the investment on agriculture was less In
the previous plans would be given priority now

SHRI CHATURANAN MISHRA  This Question hasx
been looked Iinto We are now concentrating on
horticulture More and more funds are being allotted
particularly to the North-East | agree with the hon
Member that agriculture is a subject which should be
taken up region-wise and only then we can improve
production and productivity. | fully agree with hon
Member on this point

WRITTEN ANSWERS TO QUESTIONS

Assistance for purchase Mobile Vans

‘264 SHRI PRABHU DAYAL KATHERIA = Wil the
Minister ot CIVIL SUPPLIES CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state

(a} whether the financial assistance 1s being
provided to the States and Union Territories for the
purchase of mobile vans to ensure availability of the
essential commodities in accessible areas and

(b) if so. the details of such assistance provided t:
each State and Union Terrtory during 1994-95 1445
96 and 19%6-97 so far?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
fa; Yes Sir

(b) The detalls of assistance provided to States/UITs
for purchase of mobile vans durnng the year 1994-%5
1995-96 and 1996-97 are as undet

{Rs in lakhs
States 1994-45 1995-96 1996-97
(upto oct 96}
Amount No of Amount No of Amount No of
Vehicles Vehicles Vehicles
1 2 3 4 5 6 7
1. Andhra Pradesh 128 16
2 Arunachal Pradesh 100 20
3 Himacha! Pradesh 40 10 40 5 t12 14
4 J and K 53 16 140 40 13
5 Kerala 40 10
6. Madhya Pradesh 100 25 100 25
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1 2 3 4 5 6 7
7. Maharashtra 240 ’ 60 80 15
8. Manipur 36 9 60 15
9. Meghalaya 14 4
10 Mizoram 32 8 24 6
11. Orissa 33.30 10 86.70 30
12. Rajasthan 104 26
13. Tamil Nadu 12 3
14 Tripura ‘48 10
15. Andaman & Nicobar 8 2
16 Lakshadweep 4 1
Total 660 166 655.70 127 326.70 60

° Balance of amount sanctioned for four mobile vans in the previous financlai year

Soclal Forestry Projects

‘266 SHRI RATILAL KALIDAS VERMA Will the
Minister of ENVIRONMENT AND FORESTS be pleased
1o state

(a) the detalls of social forestry projects started
during the last three years in each State.

(b) the financial assistance provided to each State
tor the purpose: and

(c) the achivement under these projects in each
State? .

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) : (a) Annual targets are fixed for
afforestation and tree planting activities under the 20-
Puint Programme in two parts. the first 1s for seedling
distribution for planting on private lands and the second
is .in terms of afforestation on public lands. inciuding
tforest lands Plantations undertaken as part of social
forestry are included therein.

(b) The total financial assistance provided to each
of the States during the last three years under the
aftorestation schemes of the Ministry of Environment
and Forests is given in Statement-| attached

(c) The State-wise targets and achievements for the
last three years under the 20-Point Programme are given
in Statement-il attached.

STATEMENT-I

Statement Showing the Financial Assistance Provided
to the States/UTs during 1993-94 to 1995-96

_S No. State/UT's (Rs. in lakhs)
1 2 - 3
1. Andhra Pradesh 1169.88
2. Arunachal Pradesh 413.32

-

2 3

3. Assam 483.73
4 Bihar 785.47
5 Goa 64.38
6. Gujarat 1113.22
7. Haryana 1566.92
8. Himachat Pradesh 1472.95
9. Jammu and Kashmir 1357.25
10. Karnataka 1589.95
11 Kerala 348.82
12 Madhya Pradesh 2655.12
13 Mqharasmra . 446.78
14 Manipur 1029.26
15 Meghalaya 843.71
16 Mizoram 1444 51
17 Nagaland 159 30
18 Orissa 1252.68
19 Punjab " 1122.50
20 Rajasthan 2770.11
21 Sikkim 1302 .46
22. Tamil Nadu 498.18
23. Tripura 322.40
24 Uttar Pradesh 2065.89
25. West Bengal 1432.09
- Total 27710.88
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Misuse of Soft Loan

*267. SHR!I MADHUKAR SARPOTDAR - Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the National Horticulture Board has
ordered a probe into the alleged misuse of its soft foan
scheme meant to promote the horticulture and floriculture
in the country

(by if so the cutcome of the probe: and

(c) the agtion taken by the Government against
those found guilty”

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (¢)
Few cases of irrequiar disbursement of loan have come
to the notice of the National Horticulture Board (NHB)
The NHB is inquiring into the matter

[Transiation]

Procurement, Storage and Transportation Cost of
Foodgrains

‘268, SHRIMATI SHEELA GAUTAM
SHRI RAMESHWAR PATIDAR

Will the Minister of FOOD be pleased to state

(a) the per guintal expenditure incurred by the Food
Corporation of India on the procurement, storage and
transportation of foodgrains during 1994-95, 1995-96
and 1996-97 so far.

(b) whether the transportation and storage cost of
the Foodgrains has been constinuously increasing.

(c) if so. the reasons theretor: and

(d) the steps being taken by the Government to
check the rise?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV;
(a) The expenditure per quintal incurred by the FCi on
procurement storage and transportation of foodgrains
(wheat and rice taken together) during 1994-95 and
1995-96 15 as under. The expenditure for the year 1996-
97 will be known only after finalisation of accounts of
the year

(Rupees per quintal;

1994-95 1995-96

Expenditure on

' (1) Procurement incidentals 72 .31 74 43
on foodgrains procured

(1i) Storage cost 794 10.97

{1ii) Transportation cost on 50.10 50.27

quantities moved

DECEMBER 10. 1996
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(b) and (c) Apart from normal inflation. the unit
storage cost has shown on increase due to provision of
arrears of pay to godown staff and due to lower storage
capacity utilisation in 1995-96 as compared to 1994-
95 Unit transportation cost on the actual quantity moved
has remained more or less constant during 1994-95
and 1995-96.

(d) The following are amongst the important steps
taken to check the nse :

(a) FCI is trying to ahieve average storage
capacity utilisation of 75% as against the
utilisation of 61% as on 1.11 1996

(b) Government has issued directions to FC! with
a view to effect economy in its operations

(¢} The procurement-movement ratio is being
maintained at 1:1.35 as fixed by Government
to reduce the expenditure in freight.

[English]
Taking over of Fertilizer Units

*269. SHRI MEHBOOB ZAHEDI :
SHRI BASUDEB ACHARIA

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the profit making fertiizer companies
like IFFCO. KRIBHCO. NFL etc are being asked to take
over some units of the Hindustan Ferntihzer Corporation
and Fertilizer Corporation of india.

(b) if not. the reasons thereof, and

(c) whether the Government are proposing to revive
the plants of HFC and FCI?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
fa) and (b). The option of takeover of the units of
Fertiizer Corporation of India Limited (FCI) and
Hindustan Fertilizer Corporation Limited (HFC) by any
of the profit making fertilizer undertakings. including
IFFCO, KRIBHCO and NFL. was explored by the
Government Because of the prior commitments of these
undertakings towards their own ongoing expansion
projects and joint ventures for augmenting the fentilizer
production capacity. no such proposal could meterialise

(c) The revival packages of FCI and HFC were
approved, in principle, in April. 1995, These packages
envisaged the revamp of Sindri, Ramagundam and
Talcher units of FC| and Durgapur, Barauni and Namrup
units of HFC. entailing a fresh investment ot Rs. 2201.13
crore at 1994 price levels, apart from capital restructuring
and fmancial reliefs to the undertakings. The tunding
arrangement for these packages could, however, not be
tied up. An expert Group was, therefore. constituted to
reformulate the revival packages. The Group appointed
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a consultancy organisation to undertake an independent
appraisal of the technical viability of the revival
packages from the standpoint of funding by the Financial
Institutions. The consultancy organisation has since
submitted its report. based on which the Group would
reformulate the revival pachages. The tinal decision on
the implementation of trie reformulated revival packages
would depend upon the tie'up of funding arrangements
and outcome of the proceedings pending betore the
BIFR. which 1s a quasi-judicial authonty

[Translation]
Scholarship to SCs/STs

‘270 SHRIMATI BHAVNA BEN DEVRAJ BHA!
* CHIKHALIA

SHR! SHIVRAJ SINGH
Wiil the Minister of WELFARE be pleased to state

(a) whether the Government propose to do away
with the scheme of giving scholarship to the children
belonging to Scheduled Caste and Scheduled Tribe.

(b) the maximum income hmit prescribed in respect
ot different scholarship schemes sponsored by the Union
Government tor them scheme-wise

(c) whether the Union Government propose to
enhance the income Iimit

(dj f so the details thereot
te) if not the reasons theretor and

(t) the steps taken/proposed to be taken by the
Government to ensure proper utiisation ot the tunds
earmarked tor the schemes?

THE MINISTER OF WELFARE (SHR!I BALWANT
SINGH RAMOOWALIA} (a) No S

(by The maximum income celling prescribed under
the Centrally Sponsored Scheme ot Post-Matric
scholarship to students belonging to scheduled castes
and scheduled tribes 1s Rs 44 500/- per annum The
maximum income celling prescrnibed under the Scheme
of National Overseas Scholarshup tor Scheduled Castes
Scheduled Tribés etc candidates 1s Rs 60.000 - per
annum

(c) 1o (@) The income ceiling under the Centrally
Sponsored Scheme of Post-matric scholarship to
students belonging to Scheduled Castes and Scheduled
Tribes has already been revised with effect from
110 1995 and the revised maximum income ceiling of
Rs. 44 500/- per annum takes Into account consumer
price index for industrial workers upto October. 1995 It
has also been decided to have revision of income
ceiling under this Scheme once in two years and to link
it with consumer price index for industrial workers It 1s
also propgsed to enhance the existing income celling
of Rs. 80.000/- per annum to Rs. 1.20.000/- per annum
in case of the Scheme of National Overseas

AGRAHAYANA 19. 1918 (Saka)
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Scholarship for Scheduled Castes. Scheduled Tribes
etc. candidates

(t) Central assistance is reieased to concerned State
Governments/ Union Territory Administrations for a
financial year under the Centrally Sponsored Scheme
of Post-matric Scholarship to students belonging to
Scheduled Castes and Scheduled Tribes while
invanably accounting for the actual utihsation of Central
assistance in previous financial year and the unspent
Central assistance it any with them s adjusted a! source
while releasing due Central assistance which avoids
accumulation of unspent Central assistance linder the
Scheme of National Overseas Scholarstip for
Scheduled Castes. Scheduled Tribes etc candidates a
lump-sum amount s placed at the disposal of Ministry
of External Affairs and the Indian Missions abroad
directly pay the scholarship. University fee ana air
passage for return to India tor the candidates The
Ministry ot Weltare itselt books air-passage for selected
candidates to go abroad. The system ensure proper
utihsation of funds under this Scheme

[Enghsh]
Purulia Arms Drop

‘271 SHRI RAM NAIK Wil the Minister of HOME
AFFAIRS be pleased to state

1ai whether the Government have conducted any
inguiry into the Purulla Arms Dropping case

(by it so. the findings thereot

{c) whether the Puruha Arms Dropping case has
been tully resolved

id) if so. the details thereot. and

(@) the steps taken/proposed to be taken by the
Government to check recurrence of such incidents In
future”

THE MINISTER OF HOME AFFAIRS {SHR!I INDRAJI
GUPTA; a} and (b). The case relating tc arms dropping
in Purulia distnict of West Bengal has been handed
over to the Central Bureau of investigation After
investigation. CBI has filed chargesheet against 14
persons for oftences under the provisions ot indian Penal
Code. Amms Act Indian Explosives Act Explosives
Substances Act and Aircraft Act. Durning investigation
CB! have also recovered large quantty ot arms and
ammunition

{c) and (d). CB! has intimated that further
investigation is continuing for locating the absconding
accused persons and also to trace out others who may
be involved in the case Investigation pertaining to
tinancial transactions abroad i1s also continuing through
Interpol and Letter Rogatory CBI has filed chargesheet
against the accused persons based on the evidence
avallable during investigation. The investigation has
brought out involvement of a section of Anand Margis
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in the case. Investigation also shows that the arms and
ammunition were procured for waging war against the
State.

(e) Government s ahve to the situation and have
taken all steps in this regard which include gearing up
of intelligence machinery stricter enforcement of existing
regulations by the <concerned Departments/
Organisations and a closer coordination between the
concerned Central and State agencles

Indian Forest Act. 1927

‘272 SHRI SARAT PATTANAYAK _Will the Minister
ot ENV/RONMENT AND FORESTS be pleased to
state

fa) whether Government have any proposal to
amend Indian Forest Act 1927 and

{b) f so. the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD,; . ia: Yes Sir

(bi A statement giving details 1s attached

STATEMENT

Salient features of the proposed amendments to the

~Aa

Indian Forest Act 1827

1 The proposed amendment seeks to update
and consolidate various forest and related Acts
and the amendments made by the States 1G
the Indian Forest Act (IFA} 1927

2 Suitable new provisions have been proposed
in the draft to give effect to the pronouncements
made i the Natonal Forest Policy 1988

3. A new onentation has been given in the
propused legisiation t¢c make 1t broad based
legal instrument for ensuring ecological
conservation This 1s evident from the
preamable o! the draft and some of the
chapters c¢ontained therein. Measures
suggested for proper management of shifting
cultivation areas would further corroborate the
same Similarly sultable provisions have been
proposal for protection of trees in urban areas
and privately owned rural areas

4 Many more definiions relating to forestry have
been added Trese are Agro-forest
‘Biomass™ Clasmant ‘Degraded Fourest
“Divisional Forest Officer” Forest” “Land’
“Licence’ “Licensee’ ‘Natural ecosystem’
“Person’ “Plantation "Red-sanders
“Revenue Officer’. "Sandalwood “Sawing’
“Saw mill". “Saw pit  "Shifting cultivation
“Transporter . "Usutructs  “Vehicle” ~Village
Forest Committee” and "Working plan” These
words are not defined in the present Act.

DECEMBER 10,

1996

Written Answers 52

The village communities have been assigned
greater duties and responsibilities in the
management of forests adjoining habitations
It is proposed that village forests may be
constituted in such a way that one village is
accountable for one such forest. The village
level institution to protect and manage such
forests and to appropriate the forest produce
therefrom.

A number of prevailing restrictions specially
on felling and transpornt of timber from private
land have been proposed to be relaxed to
encourage social forestry and farm torestry
programmes. A mechanism has been provided
under which tree growers could register
themselves with the Divisional Forest Officer
The State Forest Department will ensure that
such tree growers get the requisite permission
for telling and transport of tree and other forest
produce within a stipulated period An
arrangement has been suggested under which
village institutions incharge of village forests
and other community lands could assign
earmarked areas to individuals for tree
planting and fodder cultivation This is
expected to encourage peoples partcipation
In such activities. Private land holdings are
proposed to be exempted from the purview of
the land ceiling laws to the extent these bear
tree plantation {other than horticultural or
commercial cash crops)

Suitable provisions have been sought to be
made to ensure that tinances are mobilised
for atforestation and related activiies The
State Governments can levy a cess on sale of
forest produce to create a separate fund
exclusively tfor forest protection and
development. The village communities have
also been empowered to levy a similar cess
for mobilising resources for this purpose A
minimumi support price has been proposed for
purchase of forest produce trom private
growers with a view o give them
encouragement

A number of regulatory measures have been
provided for effective control on forest based
industries Requisite provisions have been
made to ensure that industries using forest
produce as a raw-material are not set up
without ascertaining adequate availability ot
such raw-material. The Government has been
empowered to review leases/agreements for
supply of forest produce to industries and to
effect appropriate changes in such deeds
State Governments have also been
empowered to take over trade and disposal of
notified torest produce.
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9. Special provisions have been sought to be
made for controlling saw milling. processing
of certain types of forest produce. possession
trade and processing of sandal wood and red-
sanders. etc.

10. Specific provisions have been proposed
stipulating that the Government forests shall
be managed only in accordance with approved
management plans. Government of India has
been given certain powers to oversee the
enforcement of the proposed Act. Government
of India has also been given powers to issue
certain directions to the States for example
asking them to notify certain forest areas as
reserved forests. enforcement of certain types
of land use practices in areas under shifting
cultivation. preparation and revision of working
plans

11 Suitable provisions have been proposed
stipulating that denotfication of a reserved
forest is compensated by notilying an equal
area as reserved forest elsewhere in the State
status of protected forests is reviewed every
10 years and suitable areas out ot these to be
notified as reserved forests

12 Encroachments on forest lands not to be
regularised by executive orders without a
motion to that effect being adopted by the
Parliament: etc

13 Penal provisions of the existing Act are being
made more stringent Some of the offences.
particularly those involving forest produce
valued at more than.Rs 10.000/- would lead
to higher punishment Some of the oftences
have been made non-baillable and in some
cases a minimum mandatory imprisonment
under section 78 has been provided. Special
provision has been provided for preventing
corrupt practices by forest and other officials
charged with responsibihties of forest
production

14 Procedures under the Act have been
comprehensively amended Forest officials are
empowered tc confiscate tools. equipments.
machinery. plants. vehicles. etc invoived In
forest offences . Inter-departmental cooperation
has been made mandatory for prevention and
detection of forest oftences

15. The final draft of the proposed amendment s
under consideration

Indian Council of Agricultural Research
'273. SHRI KRISHAN LAL SHARMA : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Indian Council ot Agricultural
Research has land assets of 80.000 hectares in the

AGRAHAYANA 19, 1918 (Saka)
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country at present and has to depend upon Government
for its annual expenditure of Rs. BOO crore

(b) whether a parallel organmization viz C S IR
generates 40 percent of its budget trom its own
resources

(c) whether the Government are also contamplating
to bring ICAR gradually on the same pattern

(d) whether any action plan has been developed In
this regard and

{e) it so the details thereof and the time by which
it 1s fikely to be implemented?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING: 1SHRI CHATURANAN MISHRA = {a) No
Sir The Indian Council of Agricultural Research (ICAR)
has land assete of about 19500 hectares at present
ICAR has 1o depend upon Government for its annual
expenditure which in 1996-97 1s estimated at Rs. 529 30
crores both Plan and Non-Plan put together

(b) No. Sir The Council of Scientitic and Industria!
Researct (CSiR) however indicated that about 26°, of
their total budget 1s generated from ther own resources

(c; ICAR reahses the immediate importance of self
support to the extent possible

(dy and (e) The ICAR had constituted a Committee
under the Chairmanship of Dr. S S Johl to suggest
ways and means of mobilisation of resources and
improvement of internal resource generation capabilty
The Committee has since submitted its report and action
1s initiated The recommendations in respect of contract
service consultancy. training and contract research are
under active consideration in consultation with the
Ministry ot Finance

Production of Pyrazinamide

274 SHRI HARIN PATHAK = Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state

(a) the total production of Pyrazinamide in the
country during the last three years

{b) the total annual demand thereof
{ci the manner in which its shorttail 1s made good.

(d) the per unit cost ot production of Pyrazinamide
and its market price:

(e} whether the selling price ot this drug is
controlled. and

() the steps being taken to boost the production of
this drug?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
(a) Pyrazinamide is produced in the Small Scale Sector
as well as in the Organised Sector. Monitoring i1s done
of the production in the Organised Sector only. As per
the available information, the production during the
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last three years in the Organised Sector has been as

under
1003-94 - 47.02 Tonnes
1994-95 49 40 Tonnes.
1905-96

83 ¢3 Tonnes

(b} The Working Group on Drugs and
Pharmaceuticals for the Ninth Five Year Plan period
has estimated demand to be as follows

1996-97 - 275 MT

1997-98 - 303 MT
1998-99 - 333 MT
1999-2000 - 366 MT
2000-01 - 403 MT

2001-02 - 443 MT

(c) Pyrazinamide is under OGL as per the Expon
and import Policy. Shortfall if any can be met through
imports. However. imports have been negligible and
almost the entire demand of this drug is met through
indigenous production

(d) to (f). As per the earlier DPCQ the last notified
price of Pyrazinamide was Rs. 167%/- per Kg vide
notification dated 25 11 93 As per DPCO. 1995 it 15
outside the purview of prnice control Also this drug s
delicensed. vide Press Note No 4 {1994 series! dated
2510.94 consequent to announcement of "Modifications
in Drug Policy. 1986" in September. 1994

Inclusion of more Castes in OBCs

‘275, SHRI AC JOS
SHR! DATTA MEGHE

Will the Minister of WELFARE be pleased 1o state

(a) whether the Union Cabinet has taken any
decision to appoint another Commission for examining
the claims ot some communities for inclusion in the
OBCs hst:

(b) it so the details thereof. and

{c) the time by which a Commission would be set
up to consider the requests of other communities for the
said purpose?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA; . (a) No Sir

(b) and (cj Question does not arise

Mangrove Forests

‘276. SHRI BHAKTA CHARAN DAS Wil the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) the area covered under the mangrove forests in
the country, State-wise:

DECEMBER 10, 1996 .

Written Answers 56

(b) whether the Government have prepared any
action plan for the protection and improvement of the
mangrove forests in the country:

(c) f so. the salient features thereof:

{d) if not.” the steps taken by the Government to
protect and improve the mangrove forests: and

(e) the funds allocated to the States for the purpose
during each of the last three years State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) (a) As per the State of Forest Report
{1995). mangroves cover an area of 4 533 sq. kms n
the country. The State-wise break-up of mangrove areas
IS given in Statement-|

(b) to (d) A centrally sponsored sctieme on
Conservation and Management of Mangroves was
initiated during 1985-86 and is being continued during
VIl Five Year Plan. A national Committee on Wetlands
Mangroves and Coral Reefs advises the Government
on policy guidehlines identification of mangroves for
intensive conservation. monitoring. preparation of
management action plans and for research activities
Under the scheme 15 mangrove areas have been
selected o priority basis for intensive conservation and
management purposes Management action plans have
been drawn up tor the identified mangrove areas The
activities under the management action plan inciude
survey and demarcation. natural regeneration
afforestation. nursery development. protection measures
education and awareness

The network of Protected Areas consisting of
national parks. sancturies and biosphere reserves also
includes mangroves within therr boundanes depending
upon the location

(e) A Statement showing funds provided to the State
Governments durning last three years under the centrally
sponsored scheme on Conservation and management
of Mangroves Development of National Parks and
Sanctuanes Project tiger and Biosphere Reserves is
given in Statement-li

STATEMENT-I

State-wise break-up of Mangrove areas as per the
State of Forest Report, 1995

Area (in sq km )

1 Andhra Pradesh 383
2 Goa 3
3 Gujarat 689
4 Maharashtra 1556
5 Orissa 195
6 Tamilnadu 21
7. West Bengal 2119
8 Andaman and Nicobar 866
9 Karnataka * 2

4533
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STATEMENT-li
Funds Released to the States during Last Three Years
L S o (in lakhs}
S .No. State Mangrove area 1993-94 19%4-95 1995.96
1 West Bengal Sunderbans 140 94 050 106 95
2 Karnataka Coondapur 17 58 20 00
3 Guijarat Gult ot Kutch 333 560 13 85
4 Goa Goa 4 80 9 55 580
5 Tamilnadu Pichavaram - 2 44 4 50
Muthupet 57 24 1775 18 23
6 Maharashtra Achra/Ratnagin 159
7 Andaman and Nicobar Great Nicobar 11 30 2500 3157
8 Ornssa Bhitarkanika 15 94 17 00
9 Andhra Pradesh Coringa 674 Z61
259 46 80 45 200 90
Sugar Export (g) whether the Governmemt have also asked the
State Governments to vacate the Wak! properties under
‘277 DR. LAXMINARAYAN PANDEY = Will the occupation by the official or semi-official agencies or

Minister of FOOD be pleased to state

(a) whether the State Trading Corporation has
recently been allowed to export sugar

(b) if so. the details 1n this regard and

(c) the likely ettect thereot on the price of sugar in
the country?

THE MINISTER OF FOOD AND MINISTER OF CiVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV;
(a) to (c). The STC has been allotted an export quota
ot 1 lakh ton in October. 1996 for the current season
These exports are unlikely to have any adverse impact
on the sugar prices in view of the comfortable stock
position in the country

Wak! Act. 1995

‘278 SHRI MUKHTAR ANIS
SHRI JAI PRAKASH AGARWAL

Wili the Minister of WELFARE be pleased to state
(a) whether the Wakt Act. 1995 has come into torce

(b) it so. the States in which the State Wak! Boards
have been constituted under the Act

(c) whether the Wak! Boards have experienced any
difticulty in transferring the pending civil suites relating
to the Wak! properties to the Tribunals.

(d) it so. the remedial action taken Iin this regard:

(e) the States where the surveys of Wak! properties
have been conducted:

(f) # so. the details ot these surveys: and

pay the market! rent theretor?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) - (a) Yes Sir The Wakt Act 1995
has been entforced in the country except in the State of
Jammu and Kashmir with eftect from 01 01 1996

by According to the intormation received from the
State Governments State Wakf Boards have been
constituted in the States of Andhra Pradesh. Meghalaya
and West Bengal under the Wakt Act. 1995

tc) and (dj Neither any State Government nor any
Wakf Board has intimated about the ditficulty experienced
by item

(et and (f) Survey of Wakt properties were
conducted by most ot the State Governments under the
Wakt Act 1954 Intormation regarding such surveys
under Wak! Act 1945 1s being collected from the State
Governments and will be laid on the table of the House

{g) Yes Sir In 1976. the then Prime Minister had
addressed the Chiet Ministers of selected States and
the Lt Governor of Delhi to either vacate the Wakt
properties under adverse occupation of State
Government Departments or Local Bodies or pay fair
market value of the lands to the Jakt Boards or to enter
into permanent leases with the Wak! Boards

Loan to Sugar Mills

*279. SHR!I SOHANVEER SINGH
SHRI RAVINDRA KUMAR PANDEY -
Will the Minister of FOOD be pleased to state

(a) the details of incentives/tinancial assistance
being provided by the Union Government to sugar mills
for setting up modern machines/equipments.
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(b) the details ot the sugar mills who appled for
loan from the Sugar Development Fund during the vear
1994-95 1995-06 and 1996-97 so far. State-wise

(c} the names of Sugar Mills sanctioned loans and
the amount of loan sanctioned State-wise: and

(d) the reasons tor not accepting the remaining
applications?

THE MINISTER OF FOOD AND MINISTER OF CiVit
SUPPLIES CONSUMER AFFAIRS ANC FPUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV!
(a) Statement-l 1s attached

(bj to (d) Statement-li is attached

STATEMENT-|

There are two schemes for modernisaticn of
equipment/machinery in the sugar manufacturing units
The general scheme is aimed at sharnng the burden of
promoters contribution Under this scheme SDF loan is
offered limited to 80°. of the promoters contribution of
40% of the total eligible cost of the project whichever
is less in the case of non-MRTP compantes and 70°:
of the promoters contribution or 35% of the total eligible
cost of the project whichever is less in the case of
MRTP companies. However the promoter has to

contribute a minimum of 10°%; of the total cost of the
project.

This SDF loan carries a concessional rate of 9%
per annum. simple rate of interest with a provision of
21.°c penal rate in case of default The repayment of
loan commences one year after the repayment of loan
from Financial Institutions and interest thereon or after
8 years. whichever is earlier The loan and interest is
repayable in five yearly instaiments

In the other scheme. whete modernisation is
sponsored by the Technology Information. Forecasting
and Assessment Council (TIFAC) through the Sugar
Technology Mission. a further concession is offered to
promote incorporation of technological improvements
In such cases the Financial Institutions are reluctant to
support innovations and as such their loaning to the
project is limited to 30° of the total cost. SDF loan
therefore 1s eligible upto 60% of the project cost. The
promoter in this case also has to bring in atleast 10%
of the total project’ cost This loan carries a simple
interest of six per cent but the moratorium i1s reduced to
5 years

All loans under SDF scheme are cleared on the
basis of appraisal by specified Financial Institutions
such as IFCI. IDB!1. ICICI. IRBI and NCDC.

STATEMENT-H

Statement Showing Sugar Mills which had Applied for Loan from Sugar Development Fund during 1994-95,

1885-96 and 1996-97 State-wise Loan sanctioned

S.No. Name of the Sugar Mili

Amount Remarks

and the Mills to whom Loan could not Sanctioned

Sanctioned
Rs in fakh
1 2 o 3 4
1994-95
(Andhra Pradeshj
1. Mis. KCF Ltd. Vuyyuru 460.00
Andhra Pradesh
(Bihar;
2. M/s. Riga Sugar Co Ltd 300 00
Riga. Bihar
3. M/s Vishnu Sugar Mills Ltd . Bihar 400.00
(Karnataka)
4 M/s Doodhganga SSK 455 00
Niyamit. Karnataka
(Maharashtraj
5. M/s. Satara SSK. Lid 361.00

Satara. Maharashtra.
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1 2 3 4
6. M/s. Daulat SSK. Lid., 725.00
Kolhapur. Maharashtra.
(Uttar Pradesh)
7. M/s. Kanoria Sugar and General 573 00
Mtg. Co. Ltd., Uttar Pradesh.
8. M/s. Pratappur Sugar and 660 00
Industries Ltd.. Deoria (UP)
9. M/s KM Sugar Mills Ltd.. 404.00
Uttar Pradesh.
1995-96
(Guijarat)
10 M/s Shree Kamrej Vibhag 760.99
Khand Udyog Mandli Ltd..
(Haryana)
11 M/s. The Saraswati Sugar 727 91
Mills Ltd.. Yamunanagar.
(Maharashtra)
12. M/s. Bhima S.SK. Ltd.. 514.00
Maharashtra.
(Tamil Nadu)
13 M/s. Kotharn Sugar and Case is not processed further
Chemicals Ltd.. Tamil Nadu as IFC) has sanctioned a loan
without envisaging a Sugar
Development Fund component.
(Uttar Pradesh)
14 M/s Bajaj Hindustan Ltd . Rejected as the proposaiwas
Cola and Palia Unit UP not found technically feasible by
the Standing Committee.
15 M/s Sherwani Sugar Syndicate 885 60
Lid.. Uttar Pradesh
16 M/s  Balrampur Chini Mills 785.00
Balrampur, Gonda, UP.
17 M/s. Mansurpur Sugar Milis The project was not appraised
Ltd.. Uttar Pradesh by approved Financial
Institution. The sugar tactory has
been advised to get the project
appraised and then submit the
application.
18. M/s. Kanoria Sugar and Gen. Rejected by the Standing
Mfg. Co. Ltd., Uttar Pradesh. Committee as the unit had taken
’ the first loan for modernisation
the previous year.
19.  M/s. Swadeshi Mining and Mig. Board tor Industrial and

Co. Ltd., Anandnagar, (UP)
Ganesh Sugar Mills.

Financial Reconstruction (BIFR)
has appointed IFC| as operating
Agent. The appraisal report is
awaited.
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20. M/s. DSM Sugar Mills. Unit has to submit claritication

Kashipur. Uttat Pradesh on technical issues raised by
the Standing Committee.

1996-97

(Karnataka)

21. M/s. Vanivilasa Coop. Sugar Pending for policy decision
Factory Ltd.. Chitradurga. as unit has applied tor effluent
Karnataka treatment plant (ETP) financing

only.

22. M/s Shree Pandavapura SSK Loan recommended by
Ltd..-Dist. Mandya. Karnataka Standing Committee.

23 M/s. Malprabha Coop. Sugar Appraisal report awaited
Factory Ltd . Hubli. Belgaum from NCDC.

(Maharashtra)

24.  M/s. Shree Pandurang SSK Ltd Loan recommended by
Shreepur. Solapur, Maharashtra Standing Committee

25 M/s. Yeshwant SSK Ltd.. Appraisal Report awaited
Chantamaningar. Haveli. Pune. from IFCI
Maharashtra
(Uttar Pradesh)

26. M/s. Oudh Sugar Mills Ltd., Unit has to submit clarification
Rosa Unit. Shahajahanpur, UP on technical issues raised by

Standing Committee.

27. M/s. Upper Ganges Sugar and Appraisal repoft awaited
Industries Ltd.. Seohara, UP trom IDBI!

28.  M/s. United Provinces Sugar As in serial No. 26.

Col_Ltd., Seorahi. Padrauna
Uttar Pradesh.

29 M/s. Bajaj Hindustan Ltd . Claritication awaited on
Paliakalan, Khern, UP technical feasibility ot scheme.

30. M/s. Bajaj Hindustan Ltd.. -do-

Gola Unit. UP
31.  M/s Balrampur Chini Mills

Babhnan Factory, PO Babhnan.
Uttar Pradesh.

Application received on
28.10.96 case ready for
submission to Standing
Committee.

National Fishery Policy

‘280. DR. M. JAGANNATH : Will the Minister of

AGRICULTURE be pleased to state -

(a) whether there 1s a National Fishery Policy:
(b)"« so, the details thereof,

(c) it not, the reasons therefor: and

(d) the impact of unbridied deep-sea fishing on the

traditional fishermen of the coastal areas in the absence
ot a National Fishery Policy?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) - (a) to (c)
The policy of the Government of India on the subject of
fisheries has been stated in various documents
including the Eighth Five Year Plan document. However.
recognising the need for a consolidated statement on
tishery policy. the Ministry of Agriculture has drafted a
National Fisheries Policy covering all aspects of the
fisheries saector. The draft National Fisheries Policy was
referred to the States and also put up to the Cental
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Board of Fisheries which had endorsed the draft National
Fisheries Policy statement.

The objectives, as laid down in the draft National
Fisheries Policy are :

(i) Conservation of aquatic resources and
genetic diversity:

(i) enhancing production of fish and the
productivity of fishermen. tish farmers and
fishing industry:

(iit) generating employment for the coastal and
rural poor:

(iv) improving the socio-economic conditions of
the traditional tfishermen and fish tarmers.
and

(v) augmenting export of fish and marine
.products taking into account the need tor
responsible and sustainable fisheries

The draft Policy provides for development ot marine
fisheries. inland fishertes. aquaculture. infrastructure
inciuding marketing facilities. fisheries cooperatives.
manpower research and training. extension. credit
faciities and insurance cover over the remaining period
of the Eighth Five Year Plan and during the Ninth Five
Year Plan.

(d) The fish production from the marine sector in
the country has increased from 2575 lakh tonnes in
1992-93 to 27.07 lakh tonnes in 1995-96. Thg
contribution from the deep sea sector out of this 1s only
about 30.000 tonnes and the remaining production 1s
from the traditional and small-scale mechanised sector
There is. thus, no adverse impact of deep-sea fishing
on the traditional fishermen of the coastal areas.

[Translation]
Infrastructural Facilities in Border Areas

2520. SHRI ASHOK PRADHAN - Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the Government are considering to
provide the infrastructural facilities in the border areas
of the country including along Nepal and China:

(b) if so, the details thereof: and
(c) the details of criteria fixed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I MOHD. MAQBOOL DAR) . (a) to
(c). Border Area Development Programme was started
in the Seventh Plan with the objective of balanced
development of sensitive areas in the Western Region
of the country.through provision of infrastructure facilities
and promotion of a sense of security among the local
Population. The programme has been continued during
the Eighth Plan (1992-97) with extended coverage to
the Eastern States which have international border
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with Bangladesh. Area specific schemes which are
designed to take care of problems typical to the border
areas are only taken up under this programme. These
are drawn up keeping in view the factors such as
remoteness. accessibility. perception of threat from
across the border, problems like smuggling. infiltration.

. subversion etc. and inadequacies relating to provision

of essential needs. Individual schemes located in each
state is approved by a Screening Committee at the
State level

Dacoity in Train

2521 SHRI BACHI SINGH RAWAT BACHDA
Will the Minister of HOME AFFAIRS be pleased to
state

(a) whether any complaint/FIR was lodged by
passengers of Train No 4055. Brahmputra Express
regarding dacoity in that train on October 9. 1996:

(b if soT the details thereof:

(c) the details ot cash and valuables looted by the
dacoits alongwith the number of persons injured in the
incident:

>
(d) the reasons for not providing the First Aid
immediately to the injured passengers:

(e) the compensation provided to the attected
passengers:

(f) whether the FIR in this regard was lodged after
ten hours of the incident. and

(g) it so. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) ' (a) to
(g). The registration. investigation. detection and
prevention of crime in the trains is the responsibilty of
the Government Railway Police (G.R.P.} which functions
under the control of respective State Governments/UT
Administrations. Information relating to train-wise crimes,
FIRs lodged at local levels. etc. is not maintained by the
Central Government.

[Translation]
Regional Offices of CPCB

2522. SHRI LALIT ORAON : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Government propose to bring about
structural changes in the Central Pollution Control Board
to make the Environment Protection Scheme more
eftective,

(b) if so. whether there is any proposal to open
more regional oftices of the Board;

(c) it so, the details thereof; and
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(d) the names of places notitied as “Air Pollution
Control Areas" under Air (Prevention and Control of
Poliution) Act, 1981 during the last three years alongwith
the views of the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD) : (a) No. Sir. Structural changes are
not proposed in the Central Pollution Control Board.

(b) No. Sir.
(c) Does not arise.

(d) The Air Pollution Control Areas in the respective
States are notified by the respective State Governments
after consuitation with their State Pollution Control
Boards. In respect of the Union Territories the Central
Government notifies Air Pollution Control Areas in
consultation with the Central Pollution Control Board
The Central Government has notified the whole of Union
Territory of Delhi, Chandigarh. Dadra and Nagar Haveli
and Pondicherry as Air Pollution Control Area. The
Central Government has not notified any new Air
Pollution Control Area in last three years.

[English]'
Encroachment on Forest Land

2523. SHRI CHINTAMAN WANAGA : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Government have received
demands from various organisations to regularise the
encroachment of Adivasis on forest land, and

(b) it so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD) : (a) Representations have been
received from time to time from various fora for
regularisation of encroachments over forest land

(b) Detailed guidelines have been issued by this
Ministry on 18.8.90 regarding regularisation of

encroachments taken place over forest land The .

proposals received from the various State Governments,
in this regard, are examined in accordance with the
guidelines mentioned above and provisions of the
Forest (Conservation) Act, 1980. So far, a total of 16
proposals from 8 State/U.T. Governments have been
received under the Forest (Conservation) Act, 1980 for
-regularisation of encroachments over torest land. Out of
these, 5 proposals have been approved, 2 approved in
principle, 8 are pending with the State Governments for

Aosaenuai details and 1 proposal has been rejected.
Approval has been issued in respect of the States of
Gujarat, Karnataka, Kerala, Madhya Pradesh and Union
Territory of Andaman and Nicobar Islands.
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River Valley Projects in Sikkim

2524. SHRI BHIM PRASAD DAHAL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

{a) the amount given by the Central Government for
the River Valley Projects in Sikkim during the last three
years:

(b) whether annual inspection has been conducted
to find out the proper utilisation of funds by the
Government. and

(c) i so. the findings thereot”?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) © (a) Ministry of Environment and
Forests has not released any tunds for the River Valley
projects in Sikkim

(b) and (c). Does not arise

[Translation]
Production of Cotton

2525 SHRI O P JINDAL - Will the Minister of
AGRICULTURE be pleased to state :

(a) whether many State Governments are soliciting
help of the foreign countries to raise the cotton yield:

(b) if so. the details thereot. and

(c) the corrective stéps propose to be taken by the
Government for the purpose?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) - (a) There
is no information available with the Ministry of Agriculture
regarding State Governments soliciting help of the
foreign countries to raise the cotton yield

(b) and (c). Question does not arise
[English]
Livestock Training Institute

2526. SHRI P.C. THOMAS : Will the Minister of
ANIMAL HUSBANDRY AND DAIRYING be pleased to
refer to the reply given to Unstarred Question No 1451
on July 23. 1996 and state .

(a) whether the Government have taken a decision
on the proposal submitted by the Government of Kerala
for sanctioning of grants for the development ot
Livestock Training Institute at Mattupatti;

(b) it so, the details thereof;
(c) # not, the reasons therefor
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(d) whether the State Government has also sought
assistance for some other projects; and

(e) if so. the reaction of the Government thereto?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHR! RAGHUVANSH
PRASAD SINGH) : (a) to (c) The Government of Kerala
has been advised to revise the proposal so that it could
be posed for FAO assistance The revised proposal is
awaited from the State Government.

(d) and (e) A project proposal for Rs. 282.9 lakhs
received trom the State Government has been referred
back to the State Government for elucidation of several
points and the reply is awaited

National Human Rights Commission

2527 SHRI MUKHTAR ANIS = Will the Minister of
HOME AFFAIRS be pleased to state

(a) the name of States which have established the
Human Rights Commission

(b) the mechanism of coordination between the
National Human Rights Commission and the State
Human Rights Commissions

(c) whether the National Human Rights Commission
has opened offices in States which have not established
their own Commission: and

(d) the allocation of budget for the NHRC during
1996-977

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) : (a)
West Bengal Himachal Pradesh. Madhya Pradesh and
Assam

(b) The statute governing the Human Rights
Commissions does not envisage any formal system ot
coordination between the National Human Rights
Commission and the State Human Rights Commission
However the jurisdiction of a State Commission is limited
to matters relatable to any of the entries enumerated in
List-ll and List 11l in the Seventh Schedule to the
Constitution. The National Human Rights Commission
1s barred trom inquiring into any matter which is pending
betore a State Commission under-section (1) of section
36 of the Protection of Human Rights Act, 1993
Similarly. a State Commission can not inquire into a
matter if it 1s already being inquired into by the National
Human Rights Commission (Proviso to sub-Section (5)
of Section 21 of the Protection of Human Rights Act.
1993). These provisions have been made with a view
to ensuring complimentarity between the National
Human Rights Commission and the State Commission
and avoiding or minimising duplication

(c) No. Sir.
(d) Rupees three crores.
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Price of DAP

2528. SHRI SANDIPAN THORAT : Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to
state .

(a) whether the Government have directed the State
Governments to lower the prices of DAP to Rs. 7.773
per tonnes. :

(b) if so, the details of the proposal made and
the reaction of the State Governments and industry
thereto:.

(c) the present status of the proposal: and
(d) the impact on fertilizer industry?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) to (d) Government have issued guidelines on 6th
July’96 at the time of raising the concession on
decontrolled tertilizers including DAP to State
Governments and Union Territories to negotiate and
arrive at prices most advantageous to farmers. In
continuation Government has also shared with State/
UT administration the price settied (Rs. 7773/-PMT) by
U T ot Pondicherry tor DAP

Ditferent State Governments and Union Territories
have fixed different prices for DAP and other phosphatic
fertilisers for Rabi 1996-97. The prices which vary from
Rs 8.200/- PMT plus taxes in case ot Bihar to Rs.
9.160/- PMT ({inclusive of taxes) in case of U.P. have
presumably been arrived at after negotiations with
manufacturers/supphers.

[Translation]
Theft of Foodgrains

2529 SHRI JAI PRAKASH (Hardoi)
Minister ot FOOD be pleased to state :

© Will the

(a) whether the Government are aware of the theft
of rice and wheat worth crores of rupees in the Food
Corporation of India in Punjab during 1994-95. 1995-
96 and 1996-97 so far.

{b) if so. the details thereot:

(c) whether such reports have also been received
from other States.

(d) if so. the details thereof:
(e) the action taken against the guilty persons: and

(f) the steps taken by the Government to check
recurrence of such incidents in future?

THE MINISTER OF FOOD AND MINISTER OF CIViL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
{a) Yes, Sir.
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(b) Details of losses involved in cases of theft
reported from this region during the last three years are
as under :-

Year No. of Cases Amount of
loss (in Rs))

1994-95 2 2.31.048.00
1995-96 1 2.50.000.00
2.07.975.00

1996-97 2

(c) and (d). Yes. Sir. State-wise details of cases
other than Punjab are given in the Statement.

(e) The cases have been reported to the Police
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prosecution wherever necessary. In addition.
departmental action has been initiated against the
delinquent officials/officers.

(f) Keeping in view the storage capacity and
prevailing local conditions. FCl's watch and ward staff.
State Armed Police and the CISF have been deployed
to guard the godowns at sensitive centres/Food Storage
Depots. A regular check on out-going and incoming
vehicles is done to tally stocks with gate - pass (es).
Procedure laid down for locking. sealing and opening
of the godowns is being strictly followed. Services of
local law enforcing agencies are also being utilised as
and when required. For vulnerable depots. police
patrolling is arranged. Physical verification of stocks
and surprise inspections of godowns are conducted on

authorities for investigation and tor launching regular basis
STATEMENT
Theft & pilferage cases in respect of wheat & rice during the year 1994-95 1995-96 &
1996-97 (Upto Sept. 1996)
S Name of the Region 1994-95 L o 1985-96 1996-97
No. No. of Amount No. of Amount No. of Amount
cases (Rs ) cases (Rs)) cases (Rs.)
1 Uttar Pradesh 7 141341 20 2 111480 00
(55617.20)°
2. Rajasthan 8 52481.09 1 2412.00 - -
(5347.00)"

3. Maharashtra 16 50419.15 5 5635300 . 1 3694 .00
4 Madhya Pradesh 4 11957 .00 -
5 Andhra Pradesh 1 7033.00° - -
6. Bihar 1 703.00 -
7 West Bengal 2 16478.30
8 Calicutta 26 1027726 .31 -

Total 65 1308139.05 8 170245 00 1 3694.00

(") Loss amount - 67997 .20 -

already recovered

Net G. Total 65 1240141 .85 8 170245 00 1 3694 .00

[English] ic) whether the same has been brought to the

import of Urea

2530. SHRI TARIT BARAN TOPDAR - Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state -

{a) whether any investigation has been undertaken
to find out the reasons for not importing any urea by the
NFL and PPCL during 1994-95;

{b) whether the standard bid conditions were
changed and suspect offers received in 1994-85 for the
import of urea:

notice of NFL and PPCL by the MMTC, and canalising
agency:

(d) i so. the details thereof: and

(e) the preventive action taken by the Government
to streamline the bidding process?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHR! SIS RAM OLA)
(a) in order to avoid undesirable competition between
MMTC Ltd. and the new importing agencias inducted
on adhoc basis during Rabi 1994-95, viz. National
Fertilizers Limited (NFL) and Pyrites, Phosphates and
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Chemicals Limited (PPCL). the latter were directed not
to procure urea from MMTC's traditional suppliers in the
main sourcing territories of the Arabian Gulf and the
Commonwealth of Independent States (CIS). NFL and
PPCL could not deliver any quantity of urea during
1994-95 as the non traditional suppliers. on whom they
had placed orders could not pertorm.

(b) to (e) While the tender conditions adopted by
NFL and PPCL largely followed the standard terms of
MMTC. there were some variations essentially in respect
ot Earnest Money Deposit (EMD). Similar EMD
conditions were adopted for some time by MMTC as
well. Later. after the removal of the rstrictions in regard
to the sourcing of urea imports. the procedures for import
of urea during 1995-96 were standardised for all
canalising agencies. These are reviewed from time to
time to make them foolproof.

Assam and Mizoram Border Dispute

2531 SHRI DWARAKA NATH DAS - Will the
Minister of HOME AFFAIRS be pleased to state

(a) whether the Government are aware of the border
dispute between Assam and Mizoram: and

(b) the measures have since been taken to resolve
the dispute?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) (a)
Yes Sir

(b) A meeting was convened by the former Home
Minister on 6th February. 1994 which was attended by
the Chief Ministers of the two States besides the
concerned officials. Home Minister requested the Chiet
Ministers of Assam and Mizoram to amicably resolve
the matter and put to halt all ongoing action on both
sides. The two Chiet Ministers readily accepted Home
Minister's request and stated that they were keen to
detuse the tension and urgently resolve the problem to
see that there is no scope for mischievous elements to
explo ethnic or communal feelings

Subsequently the Chief Secretaries of the two States
also met on 15th February. 1994. |t was decided that
the boundary issue would be decided by the two Chief
Ministers. Further progress in the matter is being
ascertained from the State Governments.

Minorities Development Finance

2532 SHRI G.A. CHARAN REDDY : Will the
Minister of WELFARE be pleased to state

(a) the amount disbursed during the last three years
by the Minorities Dévelopment Finance Corporation to
the Andhra Pradesh Government, year-wise;
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(b) the break-up of the amount disbursed to the
minorities for developing the industries and under the
self-employment scheme, etc.;

(c) the margin money being given to the Andhra
Pradesh State Minorities Finance Corporation

(d) the number of applications received for the
financial assistance and margin money for these projects
from the Andhra Pradesh State Minorities Finance
Corporation during the !ast three years

(e) the number of applications considered till date
and the amount sanctioned and released and

(f) the number of applications pending as on date
and the amount involved therein?

THE MINISTER OF WELFARE (SHRI BALWANT-
SINGH RAMOOWALIA) - (a) to (d). Statement-| enclosed

(e) and (f). Statement-ll is enclosed.

STATEMENT-|

1994-95 1995-96 1996-97

(1) Amt. Disbursed - 98.00 16.71
(Rs. Iin lakhs)

(i) For Industries

(i) For selt employment - - -

schemes
(iv) Margin Money . 98.00 16.71
assistance to
APMFC
(Rs in iakhs)
(v) No. of application
received
{a) For term loan - - 1800
(b) For Margin Money 1700 254 271
STATEMENT-I
Term MM ‘ Total
Loan Loan
(i) No of Applications . 1954 1954
considered
(il) Amt. sanctioned 130.70 13070
(Rs in lakhs)
(iii) Amt. released - 11471 11471
(Rs. in lakhs)
(iv) No. of Applications 1800 271 2071
pending on
05.12 96
(v) Amt. involved in 180 20.43 200.43

pending applications
(Rs. in lakhs)
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Afghan and Tibetan Refugees

2533. SHRI P.R. DASMUNSI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the totai number of Afghan and Tibetan refugees
in the country: State-wise:

(b) whether any negotiations have been made with
Kabul tor the protection of these refugees: and

(c) whether any efforts have been made to negotiate
the issue of Dalai L'ama in our bilateral talks with China?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a)
97. 908 Tibetan and 18.551 Afghan refugees are staying
in India. A statement indicating the State-wise figures is
enclosed.

(b) No Sir.
(c) The Dalai Lama is in India as a revered religious
figure. India regards Tibet as an autonomous region of

China. There is no change in India's policy on Tibet
which is well known.

STATEMENT

State-wise Distribution of Afghan Refugees in India
as on 30.10.96

State/Union Territory No. of Refugees

Andhra Pradesh 1
Bihar 2
Chandigarh 1
Delhi 15589
Goa 5
Haryana 2832
Himachal Pradesh 8
Jammu & Kashmir 5
Madhya Pradesh 1
Maharashtra 26
Orissa 1
Punjab 25
Rajasthan 5
Uttar Pradesh 43
West Bengal 7
Total 18551

State-wise Figures of Tibetan Refugees
Staying in India

State/Union Territory No. of Refugees

1 2
Andhra Pradesh 400
Arunachal Pradesh 6004
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1 2
Delhi 3022
Himachal Pradesh 19346
Jammu & Kashmir 5704
Karnataka 31467
Madhya Pradesh 1650
Maharashtra 1100
Meghalaya 42
Punjab 72
Sikkim 5025
Orissa 3900
Uttar Pradesh 12737
Bihar 53
West Bengal 7386
Total 97908

lllegal Migrants Tribunal

2534. SHRI G.M. BANATWALLA : Will the Minister
of HOME AFFAIRS be pleased to state

(a) the number of complaints/applications received
by the lllegal Migrants Tribunal in Assam, year-wise:

(b) the number of complaints/applications disposed
of by the Tribunal, year-wise:

(c) the number of illegal migrants identified by the
Tribunal, year-wise:

(d) the details of action taken against those
identified as illegal migrants by the Tribunals. and

(e) the number of complaints/applications dismissed
by the Tribunal, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(e). The information is being collected and wili be laid
on the Table of the House.

Marketing Division of FCI

2535. DR. ASIM BALA - Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state °

(a) whether the office of the functional head of the
Marketing Division of the then Fertilizer Corporation of
India (FCl) was operating from. Calcutta since its
inception;

(b) whether the same was operating. after division
of FCI, as the office of the functional head of Marketing
Division of HFC since its formation in 1978:

(c) whether the office has been shifted recently.
and

(¢) it so, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) No Sir. The office of the Zonal Manager (Marketing)
Eastern Zone. of Fertilizer Corporation of India Ltd. was
located in Calcutta till 1978.

(b) to (d). The office ot General Manager (Marketing)
of Hindustan Fertilizer Corporation Limited (HFC). which
operated from Calcutta on formation ot HFC. in 1978
was shifted to New Delht in 13983 in the interest of
effective control and coordination. In addition to the
sales functions the marketing office also interfaces with
various agencies Including the Departments/Ministries
of the Government to ensure eftective supply and
distribution of fertihzers.

[Translation]
Closing of Krishi Vigyan Kendras

2536. SHRI N.J RATHWA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government have decided to close
down some of the Krishi Vigyan Kendras.

(b) i so. the details thereotf, location-wise:

(c) whether the Planning Commission has given its
approval in this regard

(d) it so. the details thereof.

(e) it not. whether any concrete steps have been
taken by the Government to make these Krishi Vigyan
Kendras more viable in the country particularly in the
tribal/backward rural areas of Gujarat. and

() if so. the details thereot?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) (a) No.
Sir.

(b) The gquestion does not arise.

(c) and (d). The Planning Commission has
conveyed about the continuance of funding to the Knshi
Vigyan Kendras for the time being tll a final view is
taken with regard to the funding pattern to be tollowed
in the I1Xth Five Year Plan

(e) and (f) The decision of the Planning
Commission has been conveyed to all the Krishi Vigyan
Kendras including the KVKs located in Tribal/backward
rural areas of Gujarat.

(English]
Laboratory Equipments

2837. SHRIB.L. SHARMA PREM : Will the Minister
of ANIMAL HUSBANDRY AND DAIRYING be pleased to
state :

(a) whether the Government have any plan to make
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it binding for the bulk traders of milk to install laboratory
equipments similar to those installed by the Mother
Dairy for testing the quality of milk in order to control
the supply of aduiterated milk:

(b) it so. the details thereot: and
(c) if not the reasons theretfor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING (SHRI
RAGHUVANSH PRASAD SINGH) . (a) to (¢;. The
provisions of the Milk and Milk Product Order. 1992
relating to quality of milk and milk products make it
binding on the part of anyone handling more than
10.000 litres of milk per day to have in his premises. the
necessary laboratory equipments and other facilities for
testing the quality of milk

Hindustan Fertilizers Corporation Limited

2538 SHR! HARADHAN ROY : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state .

(a) whether any degision had been taken in the
year 1978 to shift the Headquarter of HCL from Dethi
to Calcutta:

{(by it so. whether it 1s teasible tc locate its
headguarter at Calcutta instead of Delhi and

{c) if not. the reasons theretor?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
{a) to (c) At the initial stages of formation of Hindustan
Fertihzer Corporation Limited (HFC) as a rsult of
reorganisation of Fertilizer Corporation of India Limited
in 1978, a decision was taken to shift the Headquarters
ot HFC out of Delhi to Calcutta However this decision
was not implemented due to reasons which interalia
included objection by the Headquarter statf the
advantages ot keeping Headquarter in Delhi for close
interaction with Government till final decision on
rehabilitation was taken as also the need to avoud
administrative expenditure connected with shifting
Shifting of Headgquarter to Calcutta 1s not feasible also
in view of existing Government guidelines under which
shifting is required to be made outside Delhi to locations
other than the metropolitan cities ltke Calcutta. Mumbal
and Chennal

Research on Oil Palm Cultivation

2539. SHRI SOUMYA RANJAN Wil the Minister
of AGRICULTURE be pleased to state :

(a) whether the Oil Palm Demonstration Projects
(OPDPs) at the instance ot Department of Biotechnology
have initiated research and development tor various
aspacts of oil paim cultivation including the tissue culture
propogation:
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(b) if so. the details of the results obtained so far;

(c) the commercial feasibility of the results towards
achieving the self-sutticiency in the edible oils
production: and

(d) the conditions under which oil palm cultivation
is possible in the country and the potential area for
cultivation thereof State-wise?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). Department of Biotechnology has initiated research
and development on various aspects of oil-palm
cultivation. including tissue culture propagation. Work
carried out with seedling explants has resulted in tissue
culture plants which has been transferred to soil
However. the research on tissue culture propogation of
oil-palm is only at the laboratory level and there is no
immediate commercial possibility.

(c) An area of about 28.000 ha have so tar been
brought under oil-palm cultivation in the country covering
eight states. The initial yield performance in the farmer's
tield is encouraging

(d) Oil-palm cultivation in the country I1s possible
under irrigated conditions temmperature ranging from
18-22¢ C (minimum) to 29-33¢ C (maximum) with 1800
hours of sunshine per annum. State-wise potential areas
for oil-palm cultivation are given below

S.No. States Total area (lakh ha )
‘1‘ Andhra Pradesh . 4 00
2. Assam 010
3. Gujarat 061
4. Goa 010
5 Karnataka 2.50
6. Kerala 005
7 Maharashtra 010
8. Orissa 010
9 Tamil Nadu 030
10 Tripura 0.05
11 West Bengal 010

Total 801

{Translation]

Delhi Milk Scheme

2540 SHRIMATI MEIRA KUMAR : Will the Minister
of ANIMAL HUSBANDRY AND DAIRYING be pleased to
state

(a) whether a number of scheme:, of the Delhi Milk
Scheme are lying pending due to non-availability of the
land.
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(b) if so. the details thereot and since when such
schemes are lying pending: and

(c) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHRI RAGHUVANSH
PRASAD SINGH) : (a) No. Sir.

(bY and (c) Does not arise in view of answer to (a)
above.

[English]
Diversion of Forest Land

2541 SHRI SUSHIL CHANDRA VERMA : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state

(a) whether any enhanced powers of sanction has
been delegated to the Chief Conservators and other
similar officers posted by the Government at the ditferent
State Headquarters with a view to clearing the cases
sent by the State Governments for the diversion of forest
land to non-forestry purposes:

(b) it so. the details thereof: and

(c) the number of cases are lying pending with the
Chief Conservator posted at Bhopal for according his
clearance or for onward transmission to the Central
Government for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) . ta) and (b). Yes. Sir For speedy
clearance of projects under Forest (Conservation) Act
1980. powers have been delegated to the Chief
Conservators of Forests (Central) Government of India
tc finally dispose oft the proposals involving diversion
of forest land upto 5 ha.. except in respect of
regularisation of encroachment and mining Power has
also been delegated to the CCFs (Central) for
processing proposals involving diversion of forest area
above 5 ha. and upto 20ha.. In consultation with State
Advisory Group. for decision by the Ministry.

(c) Number ot proposals pending with Regional
Ofttfice. Bhopal. I1s 48.

Drive against Anti-Social Elements

2542. DR. C. SILVERA . Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether any drive against anti-social elements
operating at plattroms of Delhi Railway Stations has
been conducted by the Northern Railway recently:

(b) ¢ so. the details thereot alongwith the number
of persons arrested so far,
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(c) whether such regular periodical drives are likely
to be maintained: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a)
and (b). The Delhi Railway Police has been regularly
conducting drives against the anti-social elements at
the Railway Stations in Delhi. During the current year.
3787 persons (anti-social elements) were arrested as a
result of these drives.

(c) Yes. Sir

(d) Does not arise

Expansion of F.A.C.T.

2543. SHRI MULLAPPALLY RAMACHANDRAN
Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether there 1s any proposal betore the
Government to expand the FA.C T at Alwaye in Kerala:

(b) if so, the details thereot. and

(c) the proposed amount for the expansion work at
the Fertilizers and Chemicals Travancore Ltd. Alwaye
in Kerala?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
(a) to (c) Fertilizers and Chemicals Travancore Limited
(FACT) 1s setting up a new 900 tonnes per day (TPD)
ammonia plant at Udyogamandal at an estimated cost
ot Rs. 618 crore. The project i1s scheduled to be
commissioned in June/July. 1997

Environmental clearance tor FACT's proposal for
establishing a 900 TPD sulphuric acid plant at
Ambalamedu at an estimated cost of Rs. 88 20 crores
is awaited

The proposal for building a 300 TPD Methanol plant
at Udyogamandal at an estimated cost of Rs 114 26
crore has not been found economically viable

Opening of Tefulia Corridor

2544 PROF JITENDRA NATH DAS = Will the
Minister ot HOME AFFAIRS be pleased to state

(a) whether the Government propose to open
Tetulia Corridor to connect Dinajpur with Jalpaiguri
through Bangladesh:

(b) i so. the details thereof. and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(c). The Ministry of External Affairs has informed that
the proposal to open Tetulla Corridor to connect Dinajpur
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and Jalpaiguri through Bangladesh has not been taken
up with the Government of Bangladesh. Our proposals
for overall multi-modal transit facilities through
Bangladesh has not evoked any positive response trom
Bangladesh side.

School Going Children

2545. SHRI R. SAMBASIVA RAO : Will the Minister
of HOME AFFAIRS be pleased to state

(a) the number of school going children killed In
road accident in Delhi during the last six months.

(b) whether these accidents are due to non-
availability ot traffic personnel/red lights at the red light
crossing in the morning from 6 AM. to 8 AM

(c) it so. the steps taken by the Government in this
regard

(d) whether the Government are also facing acute
shortage of traffic personnel to cope up with this problem
and

(e) it so. the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I MOHD MAQBOOL DAR) (a)
The number ot such children killed in road accidents
in Delh: during the period extending from June. 1996
to November. 1996 was 14

(b) and (c) Apart trom deploying staff for carrying
speedy checks. the traffic signals remain tfunctional
during the morning hours

(d) and (e) There was a shortage ot police
personnel in the traftic unit of Delhi Police. but recently
the Government of India has sanctioned 1102 additional
posts for this unit. The recruitment process in this regard
has been completed and the recruits are at present on
training

Nature Conservation Walk

2546 SHRI UDAYSINGRAO GAIKWAD Wil the
Minister of ENVIRONMENT AND FORESTS be pleased
to state

(a) whether first Nature Conservation Walk has been
organised in Delhi in November. 1996 by the Worid
Wide Fund for Nature:

{b) it so the details thereof with background
including number ot participants;

(c) whether the walk had some objectives

(d) it so. the details thereof with the success made
to achieve the objectives.

(e) whether the Government propose to Issue
instructions for such walks in other major cities of the
country. and
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() if so. the details thereof and if not. the reasons
theretor?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) . (a) to (d). The World Wide Fund for
Nature - India informs that they organised a nature
conservation walk in Delhi in November 1996 with the
objective of raising awareness on some of Delhis
environmental problems. Approximately 800 school
children participated.

(e) and (f). Various awareness raising programmes
including nature conservation walks. are conducted by
non-governmental organisations and other institutions
in the country These cover major cities as well. Such
programmes are encouraged and given support by way
ot financial assistance from time to time

Horticulture/Fishery Schemes

2547. DR. ARUN KUMAR SARMA : Will the
Minister of AGRICULTURE be pleased to state .

(a) the details of horticulture. fruit bearing trees
plantation and fisheries schemes implemented in the
country, during the last three years State-wise. and

(b) the funds provided by the Government for these
schemes. during the said period separately State-wise?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHR! CHATURANAN MISHRA) : (a) and
(b). Information is being collected and will be laid on
the table of the Sabha

[Translation]
Pension to Freedom Fighters

2548. SHRI ANIL KUMAR YADAV Wili the Minister
of HOME AFFAIRS be pieased to state -

(a) whether the Government are aware of '‘Baal
Sena’. a wing of the Azad Hind Fauz

(b) f so. whether the Government are contemplating
to accord freedom fighters status to the said ‘Baal
Senanies .

(c) whether at least letter of appreciation. recognition
certificate and some allowance or pension should be
given to them:

(d) whether no facility has been provided to any of
the Baal Senanies’ so far: and

{e) if so. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) - (a)
Yes. Sir.

(b) and (c). At present no such proposal is under
consideration of the Government
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(d) and (e). Samman pension and other facilities
will be granted to only those freedom fighters whose
claims are covered by the eligibility criteria laid down
under the Swatantrata Sainik Samman Pension Scheme.
1980

[English]

National Co-operative Consumer
Federation of India

2549. SHRI DINSHA PATEL = Will the Minister of
CIVIL SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the basic objectives and functions of the National
Co-operative Consumer Federation of India (NCCF)

(b) whether the budgetary support to NCCF has
been withdrawn by the Government;

(¢c) it so. the reasons therefor: and

(d) whether the Government are considering to
restore the budgetary support to NCCF?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHR!I DEVENDRA PRASAD YADAV)
(a) It has been reported by the National Cooperative
Consumer Federation (NCCF; that the basic objectives
and functions of the NCCF are to provide supply support
to Consumer Cooperatives besides rendering technical
and promotional guidance for improving and increasing
their operational and managenal efficiency

{b) No. Sir

(c) and (d) Do not anse

[Translation]
Displaced Indians from Burma

2550. SHR!I ANAND RATNA MAURYA @ Will the
Minister of HOME AFFAIRS be pleased to state

(a) whether the Government had made a provision
to 1ssue licence for employment and livelihood and to
provide Government jobs in Class Il and Class IV
categories to the displaced Indian repatriated trom
Burma:

{b) it so the details thereof and
(¢) whether the said provision is still existing?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) ' {(a)
to (c) Instructions were issued to the State Governments
In 1965 that apart from the grant of business loans to
repatriates from Burma, priority may also be given to
them in the matter of grant of licences. permits etc.
where these are required for any occupation or trade
These instructions are still in operation. Age and fee
concessions were earlier admissible to repatriates from
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Burma for appointment to Group C and D Posts
However. these concessions were withdrawn with effect
from 31.12.1990 as there was no organised repatriation
from Burma after 1974.

[English]
Funds for Sugarcane Development

2551. SHRI BANWARI LAL PUROHIT : Will the
Minister of AGRICULTURE be pleased to state

(a) whether the Government of Maharashtra has
sought assistance for undertaking research and
development of sugarcane in the State:

(b) if so. the detaills thereotf. and
(c) the reaction of the Union Government thereto?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (c)
A Centrally Sponsored Scheme. the Sustainable
Development of Sugarcane Based Cropping System s
being implemented in 21 States/UTs including the State
of Maharashtra. Under the scheme. assistance 1Is
provided for the transfer of technoiogy through field
demonstrations and training ot farmers Besides
incentives are given for seed production. supply of farm
implements & dnp irrigation system. establishment of
tissue culture laboratories heat-treatment plants etc
An amount ot Rs 5368 lakhs as Central share has
been allocated to Maharashtra State under the Scheme
during 1996-97

The tinancial assistance for conducting research
on Sugarcane in the State of Maharashtra has been
allocated to the tune of Rs. 7 16 lakhs during 1996-97
by Indian Council of Agricultural Research through Ali-
India Co-ordinated Research Project on Sugarcane

[Transiation]
Prostitution

2552 SHRICHANDRESH PATEL  Will the Minister
of HOME AFFAIRS be pleased to state -

(a) the number of women arrested under the Anti-
Prostitution law during each of the last three years,

(b) whether any kind of facilities/assistance 1Is
provided to those women to get them free from
prostitution;

(c) it so, the details thereof. and

(d) the steps proposed to be taken to eradicate this
immoral aclivity of prostitution from the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a)
Available information Is given in the enclosed statement.
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(b) to (d). The Government is taking a number of
steps to curb the evil of prostitution. Stress is being laid
on the implementation of employment and income
generating programmes especially in high supply areas
of prostitutes The Government provides support services
like short stay homes. family counselling centres and
juvenile homes to help women and children in moral
danger or distress. NGOs are being involved in the
rehabilitation of prostitutes and their children Besides
stricter enforcement of laws to curb trafticking in women
and children 1s emphasised

STATEMENT

No ot Women Arrested under Immoral Traffic
(Prevention) Act during 1992 to 1994

S No State/U T/’érltry

1992 1993 1994

1 2 3 4 5
States
1 Andhra Pradesh 885 942 627
2 Arunachal Pradesh
3. Assam 2 - 3
4, Bihar - 6 21
5 Goa 86 94 44
6. Gujarat 9 12 4
7. Haryana - - 3
8 Himachal Pradesh - - -
g Jammu & Kashmir 2 1 -
10. Karnataka 3500 2633 2344
11 Kerala 30 83 84
12 Madhya Pradesh 1 - -3
13 Maharashtra 459 909 934
14. Manipur - - 7
15. Meghalaya - . 4
16 Mizoram - - -
17. Nagaland - - 3
18 Onssa 50 15 40
19 Punjab 1 17 7
20 Rajasthan 36 115 37
21. Sikkim - - -
22 Tamil Nadu 5205 B172 6336
23. Tripura - - -
24. Uttar Pradesh 207 151 177
25. West Bengal 188 54 86
(Total States) 10581 13254 10764

Union Territories
26. A & N lIslands - - .

" 27. Chandigarh - - -
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1 2 3 4 5

‘-DECEMBER 10, 1996

28. Dadra & Nagar Havel

29. Daman & Diu - - 5
30. Delhi 152 96 137
31 Lakshadweep - - -
32. Pondicherry ° 299 164 75
Total (UTs) 451 268 217
Total (All india) - 11032 13514 10981
[English]

Insurgency in N.E.R.

<553. SHRI G. VENKAT SWAMY
SHRI UTTAM SINGH PAWAR

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether insurgent groups of North Eastern
Region have been using Thailand for the procurement
of arms through Bangladesh and Myanmar:

(b) whether the matter was taken up with the
National Security Council of Thailand to prevent the
insurgent groups from bringing the arms:

(c) it so. the details thereof: and

(d) the reaction of the Thailand Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(d). The Government is aware of the misure of the
territory of Thailand by some insurgent groups operating
in the North East. The Government of Thailand has
been sensitised about our concerns and they have been
requested to restrain the various insurgent groups from
procuring weapons from Thailand. The Government of
Thailand have fully shared our security concerns and
they have assured to cooperate in every possible
manner to assist in curbing/containing the activities of
undesirable elements trom their territory

Pollution by Generators

2554. SHRI PRADIP BHATTACHARYA : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state

(a) whether the Government are aware that the
generators used In case of non-availabilty of power in
the Capital are creating pollution;

(b) # so. whether the Government propose to check
the emission level of generators’ air and noise generated
by them: and

{c) # so. the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) No specitic study has been
done regarding pollution generated from generators
used in case of non-vailability of power in the Capital.
However. generators cause air pollution due to gaseous
emissions and noise.

(b) and (c). Steps taken to control air and noise
poliution caused by generators include -

(i) General emission standards have been
notified for diesel generator sets with respect
to particulate matter

(ii) Noise standards for the generators have
been notitied at the manufacturing stage

(i) Ambient air quality standards have been
notitied in respect of noise for various
category of areas

(iv) The Government of National Capital Territory
of Delhi is implementing the
recommendations of the Rajamani
Committee regarding control of air and noise
pollution.

[Translation]
Death due to Poisonous Rain

2555. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government are aware that some
persons have died due to the poisonous rain in
Maharashtra:

(b) if so. whether the Government have conducted
any enquiry in the matter.

(c) it so. the findings of the enquiry and action
taken thereon:

(d) if not. the reasons therefor. and

(e) the action proposed to be taken by the
Government to avoid such calamities in future?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) No such
instances have been reported by the State Government.

(b) to (e). Do not arise.
[English]
Food Security Summit
2556. SHRI V.M. SUDHEERAN : Will the Minister

of FOOD be pleased to state :

(a) whether the Government are aware of the
suggestions and recommendations made by the eminent
participants at the ‘Food Security Summit’' and ‘Expo 96
held recently at Chennai;
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(b) if so, the details thereof

(c) the steps proposed to be taken on these
suggestions and recommendations: and

(d) whether the Government are also aware of the
plea made oy the Chief Minister ot Tamil Nadu to adopt
‘hunger free scheme” at the National Level and include
it in the Ninth Five Year Plan?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) to (d). Information i1s being collected and will be laid
on the Table of the House

Insurance Cover to Victims of Natural Calamities

2557 DR. M. JAGANNATH : Will the Minister ot
AGRICULTURE be pleased to state

(a) whether group insurance through Zila Parishads
provides relief to the victims of natural calamities like
that of the Andhra cyclone.

(b) if so. the details thereot:

(c) it not. whether the Government propose to
introduce compulsory group insurance in each district
as a weltare measure against the natural disasters.

(d) it so. the details thereof. and

(e) the reaction of insurance companies In regard
thereto?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) . (a) No
Sir There is no such scheme under implementation
through Zila Parnishads at present

(b) Does not arise.
(c) There 1s no such proposal at present

(d) and (e). Do not arise

[Translation]
Lottery

2558. SHRI JAI PRAKASH AGARWAL Wil the
Minister of HOME AFFAIRS be pleased to state

(a) whether the Government have received a
request from the Government of Delhi for banning the
sale of lottery in Delhi;

(b) it so. the details thereof.

(c) the steps taken or proposed to be taken for

sanctioning the ban on sale ot Delhi Lottery tickets In
Delhi;

(d) the time by which this proposal/request is likely
1o be implemented:

(e) it not. the reasons therefor;
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() whether any assurance has been given by the
Prime Minister to bring a legisiation on banning the
lottery business:

(g) it so. the details thereof: and

(h) the time by which this legislation is likely to be
brought?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(h). The Chief Minister ot National Capital Territory of
Delhi has written to the Prime Minister seeking enactment
ot a Central legislation in order to ban the lottery trade
The matter is under examination :

Mustared Research Centres

2559 DR RAM LAKHAN SINGH - Will the Minister
of AGRICULTURE be pleased to state

(a) whether any proposal for setting up of National
Mustared Research Centres in Madhya Pradesh
particularly at Murena and Bhind districts is pending
with the Union Government:

(b) it so the reasons for delay in clearing the same
and

(c) the time by which these Centres are likely to be
set up in the said districts?

THE MINISTER OF AGRICULTURE (EXCULDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) (a) ICAR
established a National Research Centre of Rapeseed
& Mustard at Bharatpur in Rajasthan in 19383 with the
mandate to coordinate research work on rapeseed &
mustard in the country. A Mustard Centre is also currently
in operation under the All India Coordinated Research
Project in Morena district of Madhya Pradesh with a
strength of six scientists and a budget of Rs. 1523
lakhs (for 8th Plan) to cater to the needs of the farmers
of Madhya Pradesh.

(b) Question does not arise

(c) Question does not arise
[English]
Control on Activities of NGOs

2560 SHRIMAT! KRISHNA BOSE
Minister ot WELFARE be pleased to state

Will the

(a) the policy of the Central Government regarding
independ functioning of NGOs in various social weltare
schemes.

(b) whether the West Bengal State Government has
desired to impose their own control on the ectivities of
NGOs engaged in various welfare schemes in the State:
and

(c) if so. the details thereotf?



91 Written Answers

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA)  (a) Grant-in-aid to NGOs are
given on the basis of prescribed norms and criteria laid
down in various schemes of the Ministry There i1s no
separate policy as such for independent functioning of
NGOs.

(b) No such information has been communicated to
the Government of India

(c) Does not arise

Blind, Deaf and Dumb Persons

2561. SHRI K D SULTANPURI @ Will the Minister
of WELFARE be pleased to state

(a) the number of blind. deaf. dumb and physically
handicapped persons in the country. State-wise: and

(b) the schemes undertaken by the Government of
India for their welfare?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) A sample survey conducted
by the National Sample Survey Organisation in 1991
estimated that about 16.15 million people were suftering
from physical handicap including locomotor. speech and
hearing and visual handicap

(b) A statement showing the schemes undertaken
for the welfare of handicapped persons is enclosed

STATEMENT

(1) Assistance to Voluntary Organisations for
the Disabled

Under this scheme. assistance is provided to
Voluntary Organisations to run rehabilitation
programmes for the disabled It is a comprehensive
scheme covering ditferent areas of rehabilitation
physically. psychological social and economic. Financial
support is given to the extent of 390°% of total project
cost (upto 95° for the rural areas) for recurring items
like statf salary. maintenance charges. contingencies
and non-recurring items like construction of building
equipment. furniture. Financial assistance is given for
the projects such as vocational training centres special
schools. placement services etc

(2) Establishment and Development of Special
Schools

The Scheme envisages assistance to the NGOs to
the extent ot 900 for establishment and upgradation of
special schools in four major disabilities - orthopaedic.
hearing and speech. visual and mentally retarded
Priority under the scheme is given to setting up of
schools in districts where there are no special schools
at present. Both recurring and non-recurring expenditure
is supported by the Ministry.
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(3) Assistance to Organisations for Persons
with Cerebral Palsy & Mental Retardation
for Manpower Development

Under the scheme. assistance is given to NGOs
upto the extent of 100% for running training courses for
researchers in the area of Cerebal Palsy and Menta!
retardation

(4) Assistance to Organisations for
Rehabilitation of Leprosy Cured Persons

Under this scheme. assistance is given upto 90%
to voluntary organisations in developing programmes
for rehabilitation of leprosy cur persons

(5) National Institutes

In order to effectively deal with the multi-dimensional
problems of the handicapped population. the following
four National Institutes have been set up These institutes
are apex level organisations in one field of training.
vocational guidance. conselling. research. rehabilitation
development of suitable service modules. These
institutes also serve as premier documentation and
information centres in their area of disability -

(i) National Institute for the Visually
Handicapped. Dehradun

(i) National Institute for the Orthopaedically
Handicapped. Calcutta

(iii) Al Yavar Jung National Institute for the
Hearing Handicapped. Bombay

(iv) National Institute for the Mentally
Handicapped. Secundrabad

In addition to these the following two Institutions
have been set up primarily as service institutions
for providing general services to the handicapped
persons

(i) institute for the Physically Handicapped. New
Delhi

(ii) National Institute of Rehabilitation. Training
and Research. Olatpur Orissa.

(6) Employment

(i) Section 33 of the persons with disabilities (Equal
-Opportunities. Protection of Rights & Full
Participation) Act. 1995 contains a provision that
the appropriate Government shall appoint in
every establishment not less than 3% of persons
with disability of which 1% each shall be
reserved for persons suffering from

(a) blindness or. low vision.
(b) hearing impairment; and -

(c) locomotor disability or cerebral palsy in
the post-identified for each disability. 3%
reservation in Group C° & ‘D’ for
handicapped persons had already been



93 Written Answers

there even before the Law came into force
Similar reservation have also been given
by some State Governments. In addition,
the handicapped are also given age
concessions in the upper age limit and
relaxation in the medical standards for
entry into Government jobs.

(ii) 47 Special Employment Exchange and 41
Special Cells in the handicapped persons have
been set up exclusively to help the handicapped
in getting gainful employment. Besides. the
Normal Employment Exchanges also help the
handicapped persons in finding suitable
employment

(iii) Seventeen Vocational Rehabilitation Centres
have been set up to assess ‘the residual ability
of the disabled arrange them training and place
them in employment.

(iv) Self employment i1s promoted through the
following

(a) Allotment of vending stalls. kiosks and
shops by some State Governments/UTs.

(b) Loans from Nationalised Banks at
concessional Rates of Interest.

(c) Preterence in allotment of Public
Telephone Booths:

(d) Reservation in distribution of Petrol
Pumps, Kerosence Depots etc.

(7) Scheme of Assistance to disabled for
purchase/titting ot aids/appliances

The mam objective of the scheme is to assist needy
physically handicapped persons in procurnng durable,
sophisticated and scientifically manufactured aids and
appliances that promote their physically. social and
psychological rehabilitation. The scheme is
.implemented through centres run by the companies.
registered under Companies Act. registered Societies.
trusts or any other institutions recognised by the Ministry
of Welfare. Both governmental and non-governmental
agnecies are thus engaged for the implementation of
the scheme.

Under the scheme aids and appliances upto value
of Rs. 3600/- are distributed to the disabled persons
free of cost it their monthly income is upto Rs. 1200/
and at 50% of the cost if the income is between Rs.
1201/- to Rs. 2500/-

(8) Government ot India have recently enacted
“The Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995"
The Act provides prevention and early detection of
disabilities, education, employment non-discrimination
etc. for disabled persons including mentally retarded
persons.
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(9) National Handicapped Finance & Development
Corpn. is being set up to provide an additional channel
of finance at concessional rates to enable the
handicapped persons to take up self-employment
project.

Foreigners’ Visit

2562. SHRI CHAMAN LAL GUPTA : Will the
Minister of HOME AFFAIRS be pleased to state

(a) the number of foreigners. who visited India
during the last three years and the current year:

(b) the number of Pakistanis out of them during the
said period;

(c) the number of foreigners especially from the
Pakistan who visited Jammu and Kashmir. and

(d) the number of foreigners who overstayed In
Jammu and Kashmir along with their nationality?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I MOHD. MAQBOOL DAR) ' (a)
During the years 1993. 1894, 1995 and 1996 (upto
August) 1678648, 1895486. 2141446 and 1442737
foreigners respectively visited India

(b) Out of them. 54194  44039. 34769 and 32547
Pakistanis visited India during the same period

(c) and (d). The information is being collected and
will be laid on the Table of the House

Seizure of Articles

2563. SHRI PARASRAM BHARDWAJ
SHR! MANIKRAO HODLYA GAVIT

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether the Wild Life Conservation Department
seized the articles from a package marked woolen items
meant for export to London at the Indira Gandhi
International Airport on 11.11.96.

(b) if so. whether this was the second seizure within
a span of five days:

(c) if so. the details regarding the arrested persons
in this regard; and

(d) the procedure adopted by the Government so

" tar as the question of checking etc. is concerned?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) . (a) and (b). On 11.11.96 the
Northern Region, Wildlife Preservation Office under this
Ministry detected 12 shahtoosh shawls in a consignment
of woollen anticles destined tor London at the Indira
Gandhi International Airport. The shawls were seized
by the customs authorities under the Customs Act. This
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was followed by another seizure of 5 shahtoosh shawls
trom a shop in Dilli Haat neat INA market on 18.11.96.
The seized property was produced before the Court on
20.11.96.

(c) So far no person has been arrested in these
cases. Wool fibres have been collected from the seized
shawls and sent tc the Wildlite Institute of India
Dehradun for torensic examination

(d) The measures taken to control smuggling of
wildlife and their parts and products are given in the
Statement

STATEMENT

The measures taken to control smuggling of wildlite
and their parts and products are

(i Hunting of wild animals included in
Schedules | to IV of the Witd Life 'Protection)
Act. 1972, has been banned by law

(i) Special measures tor protecticn and
conservation of tiger. elephants and rhinos
and therr habitat are being implemented

(ili) A network of 441 wiidlife sanctuaries and 80
National Parks covering 1.48.000 sq km. has
been set up for conservation of wild flora
and fauna. Financiai assistance is provided
by the Central Government for development
of national parks and sanctuaries on request
trom the State Governments

(ivi This Ministry has set up a National
Coordination Committee consisting ot
representative of all major enforcement
organisations such as ' Customs. Revenue
intelhgence. CB! Police. BSF ITBP. RPF and
foreign Post Oftice. Traftic-india and Wildlife
authorities to enable effective inter-
departmental cooperation and coordination
to deal with the problem of illegal trade in
wildlife and wildlife products.

(v) Training programmes on enforcement and
implementation of wildlife and other related
laws and international conventions have been
organised for all the enforcement agencies
in February and November. 1995 and 1996

(vi) Raids are carried out by the wiidlite
authorities, in cooperation with other
enforcement agencies if necessary whenever
information of illegal trading in wildlife is
received.

{vii) India is a signatory to the Convention on
International Trade in Endangered Species
of Wild Fauna and Fiora (CITES) under which
international trade 1n andangered species
and their parts and derivatives is strictly
regulated.

(viil) Rewards are given to informers for gathering
intelligence regarding illegal trade and
smuggling of wildlife products
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(ix) A Committee set up by this Ministry to look
into issues related to illegal trade in wildlife
and wildlife products has recommended
specific measures to deal with this problem
and these are being followed up with the
States for implementation.

{x) Regional and Sub-regional offices of Wildlife
Preservation have been set-up mostly at the
main export centres of the country to prevent
illegal trade and smuggling of wildlite
products.

Liberalisation Schemes

2564 SHRI BADAL CHOUDHURY
SHRI BASUDEB ACHARIA .
SHRI ANIL BASU
DR ASIM BALA

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state -

(a) whether the economic liberalisation programme
1s having some overbearing influence over the Project
Tiger Programme;

{b) if so. the details thereof- and

(c) the steps proposed to be taken to salvage the
project while taking deisions under the liberalisation
schemes?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (c). It is not a fact that the
economic liberalisation policy of the Government is
having over-bearing influence over the Project Tiger
Programme Each proposal. received for developmental
activities in an around Tiger Reserves, is thoroughly
scrutinised by the Ministry under the Forest
(Conservation) Act. 1980, Wildlife (Protection) Act. 1972
and Environment (Protection) Act, 1986. Any violation
of these Acts Is dealt within accordance with the
provisions of Law.

(b) Does not arise

National Scheduled Castes Finance and
Development Corporation

2565 SHRI RAMESH CHENNITHALA : Will the
Minister of WELFARE be pleased to state :

(a) the funds allotted to National Scheduled Castes
Finance and Development Corporation (NSCFDC) for
the year 1995-96,

(b} the funds allotted to the State of Kerala for
1995-96 and the funds utilised out of the same; and

(c) the fund utilised in 1993-94 in the State of Kerala
for the welfare of the Scheduled Castes?
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THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) Rs. 65 crores was allotted
to the NSFDC for the year 1995-96 by the Ministry

(b) There is no State-wise allocation made by the
Ministry of Welfare. However. NSFDC had sanctioned
Rs 321.48 lakhs and disbursed Rs. 385.88 lakhs to
Kerala during 1995-96.

(c) Rs. 22.50 lakhs was disbursed for utilisation in
the state of Kerala by NSFDC for the Weltare of
Scheduled Castes.

Losses in Paradeep Phosphate Limited

2566 SHRI MURALIDHAR JENA Will the Minister
ot CHEMICALS AND FERTILIZERS be pleased to state

(a) the reasons for the loss incurred by the Paradeep
Phosphate Limited in Orissa.

(b) the amount of loss incurred in 1995-96. and

(c) the steps taken/proposed to be taken to niake
it a profitable public undertaking?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
(a) and (b). Paradeep Phosphates Limited has earned
a net profit of Rs. 2.24 crore during the year 1995-96

(c) Does not arise.

Cutting of Bomboos

2567. SHRI SANAT MEHTA = Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state

(a) whether the Government have received any
complaint regarding large scale cutting of the bamboos
by a Paper Mill in the Shoolpaneshwar Sanctuary area
located on the river Narmada:

(b) if so the basic policy of the Government
regarding cutting of bamboos or other trees in the
sanctuary areas,

(c) whether an enquiry has been conducted into
the matter; and

(d) it not, the action being taken in this regard”

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) Yes, Sir.

(b) Under Section 33 of the Wildlife (Protection)
Act, 1972 the State Chie! Wildlife Warden may take
such measures within the sanctuary areas as he may
consider necessary, in the interests of wildlife for the
improvement of any habitat. This may include cutting of
bamboos or other trees. The Chief Wildlite Warden of
Gujarat has reported that selective removal of the dense
bamboo growth in the Shoolpaneshwar Sanctuary is
desirable in the overall interest of improving the habitat
and biodiversity of the sanctuary.
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(c) and (d) The State Cheif Wildlife Warden has
informed that in response to a Court case the Gujarat
High Court had appointed a Court Commission which
has submitted its enquiry report to the Court. In two
other cases the Gujarat High Court had directed the
C.B.l and also the Gujarat Forest Department to enquire
into the matter The Forest Department has submitted its
report to the High Court Further in a Special Leave
Petition the Supreme Court has ordered the Division
Bench of the Gujarat High Court to examine the
grievances ot the petitioners. 1.e. the State of Gujarat
and Central Pulp Mill. The matter is subjudice before
the Gujarat High Court

[Translation]
P.P.C.L. Fertilizer Factory

2568 SHR!I VIRENDRA KUMAR SINGH = Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state

(a) whethe: the tertilizers produced from Pyrites
Phosphates and Chemicals Limited. fertilizers factory in
Bihar are not provided tc the local farmers

(b) whether the fertilizers produced from the said
tactory are sold to cther States only.

(c) it sc the details in this regard. and

(d) whether the Government shall make available
the tertiizers of the said factory to the local tarmers
through the retall shops at reasonable rates?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) to (c). The unit of Pyrites, Phosphates and Chemicals
Ltd (PPCL) located at Amjhore in Bihar is engaged in
the production of Single Super Phosphate (SSP) fertiliser.
During 19383-94 to 1995-96. 54—66° of the total sales
were in Bihar itself Supplies to neighbouring States
have also been undertaken but after meeting the
requirements of Bihar

(d) SSP 1s a decontrolied fertiliser. PPCL, is
equipped to make it available to tarmers ot Bihar
through their distribution network at the price notified
by the Government of Bihar

[English)
Taj Mahal

2569 SHRI PRAMOTHES MUKHERJEE : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state -

(a) whether industries in Agta and Shikohabad are
still emitting pollution to damage the Taj Mahal and
violating norms and rules set by the Government; and

(b) it so. the steps taken against defaulting
industries?



“9 Written Answers

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JA! NARAYAN
PRASAD NISHAD) : (a) No, Sir. The defaulting Industries
in Agra and Shikohabad are already closed and the
operating industries are conforming to the norms and
standards prescribed by the Government

(b) Does not arise.

Gujarat Co-Operative Milk Marketing Federation

2570. SHRI SHANTILAL PARSOTAMDAS PATEL .
Will the Minister of ANIMAL HUSBANDRY AND
DAIRYING be pleased to state :

(a) whether the Gujarat Co-operative'Mnlk Marketing
Federation has recently commissioned a new dairy:

(b) if so, the details of additional capacity of milk
production as a result thereof and the extent ot Central
assistance provided for the purpose.

(c) whether the Government are aware that
pursuation of wrong economic policies by the
Government in opening the doors to unregulated imports
of milk products without any tarift have caused
considerable damage to the Federation. and

" (d) # so. the details thereot and the steps taken by
the Government to ensure survival of this great
indigenous industry?

THE MINISTER OF STATE THE DEPARTMENT OF
ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHR!I RAGHUVANSH
PRASAD SINGH) : (a) The Gujarat Cooperative Milk
Marketing Federation commissioned a new dairy near
Gandhinagar in September, 1995.

(b) The new dairy can process ten lakh litres of milk
per day. An amount of Rs. 105 crores was provided for
the project .under the Operation Food—Ill Programme

(c) and (d). There has not been any substantial
import of milk products into the country in the last few
years. The position of availability of milk and milk
products is reviewed periodically and the Exim Policy is
decided accordingly.

Indian Veterinary Research Institute

2571. SHRI SANTOSH KUMAR GANGWAR : Will
the Minister of AGRICULTURE be pleased to state -

(a) the total budget of Indian Veterinary Research
Institute (IVRI) including externally funded project:

(b) the number of drugs produced in IVRI in 1990-
91 and 1984-85 and also new vaccines, health drugs
and diagnostics introduced into the market:

(c) whether the Rinderpest test kits are being
imported from the foreign countries while iIVRI and ICAR
are capable of producing the same in the country itself;
and

DECEMBER 10, 1996

Written Answers 100

(d) if so. the reasons therefor?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Rs
2.960.18 lakhs.

(b) The number of drugs produced in IVRI in 1990-
91 and 1994-95 are 31 and 26 respectively. These are
related to Immunobiologicals (Bacterial vaccine. viral
vaccines/diagnostics).

The new vaccines, health drugs and diagnostics
introduced to the market are as follows
Vaccines
(1) Sheep pox cell culture vaccine

(il) Rabies Cell Culture Vaccine

Health drugs

Drugs against manage and ring worms

Diagnostics
(1) Tubercuhn PPD
(ii) Johnin PPD
(iii)y Mallein PPD
(c) No. Sir
(d) Does not arise

Fertilizers Public Sectors Undertakings

2572. SHR! SULTAN SALAHUDDIN OWAISI = Will
the Minister of CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether fertilizers public sector undertakings
have failed to touch the funding targets.

(b) whether Department of Fertilizer has made
desperate attempts to make good the shortfall in the
investment outlays for Eighth Five Year Plan in the
terminal year;

(c) whether the outlay plan period aggregating Rs
5484 crore has been earmarked for 1996-97 whereas
62% of it was spent in the first four years:

(d) whether the planning commission has also
approved the investment outlay plan; and

(e) the extent to which the fertilizer public sector
units would be able to achieve the Eighth Plan targets
set?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
(a) to (e). The approved Eighth Plan Outlay for the
fertiliser sector is Rs. 5484 crore. Out of this, the
approved outlay for 1996-97 is Rs. 2670.02 crore. The
total expenditure during the first four years of the plan.
i.e. 1992-93 to 1995-96 is Rs. 2762 crore. which is
48.69% of tha total Eighth Plan outiay. It is expected
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that the actual total expend'ture in the fertilizer sector
in the Eighth Plan period would be more or less equal
to the Eighth Plan outlays.

Production of Groundnut

2573. SHRIMATI VASUNDHARA RAJE Wil the
Minister of AGRICULTURE be pleased to state

(a) the States producing groundnut and the annual
nroduction of groundnut in these States during the last
three years. year-wise and State-wise

(b) whether the production of groundnut has
declined during the current financial year

(c) if so. the reasons therefor; and

(d) the details of steps taken to assist the groundnut
growers for increasing the production thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) = (a) A
Statement 1s enclosed

(b) and (c). The production of Kharif groundnut has

been estimated at 62.7 lakh tonnes during 1996-97

which is higher in comparison to the production
achieved (56.36 lakh tonnes) during Kharif 1995-96.

(d) To increase the production of groundnut, the
assistance provided to the groundnut growers through
the implementation of Oilseeds Production Programme
(OPP) The assistance is given on the production and
distribution of seeds. distribution of minikits sprinkler
sets. gypsum and pyrites. improved farm implements
and rhyzobium culture In addition. the Fronthne and
General Demonstrations are also organised on the
tarmers fields to disseminate the production technology

STATEMENT

The year-wise and State-wise production of
Groundnut during the last three years

(000 Tonnes)
SNo  State 1993-94 1994-95 1995-96
,1 _-; e a,vw p Y
1 Andhra Pradesh 2545 7 17726 2426 .0
2 Bihar 49 47 4.0
3. Gujarat 676.6 23801 1027 0
4. Haryana 17 1.8 20
5. Himachal Pradesh 04 04 -
6. Jammu & Kashmir 0.2 02 -
7. Karnataka 1198 .9 9535 883.0
8. Kerala 95 9.1 13.0
8. Madhya Pradesh 275.0 229.2 291.0
10. Maharashtra 769.2 628.7 679.0
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1 2 3 4 5
11. Orissa 114 0 96 4 95.0
12. Punjab 90 80% - 80
13. Rajasthan 209.3 196.2 164.0
14 Tamil Nadu 1865.6 1844 8 1912.0
15. Tripura 2.2 2.2 -
16 Uttar Pradesh 119.4 100.3 107.0
17. West Bengal 21.1 211 29.0
Others 6.2 58 7.0

Total 7828 9 82551 7653.0

4 .
Criteria for Defining Freedom Fighter

2574 SHR! GEORGE FERNANDES : Will the
Minister of HOME AFFAIRS be pleased to state

(a) the criteria for defining a “freedom fighter" for
making the person eligible for getting various benefits
and privileges under the "“Freedom Fighters Pension":

(b) the tacilities. privileges and concessions
available to the freedom fighters and the total financial
outiay therefor.

(c) the total number of “freedom fighters” availing
these benefits

(d) whether there are any outstanding claims of
pension still pending clearance with the Ministry: and

(e) f so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a)
Under the Swatantrata Sainik Samman Pension
Scheme, 1980 a person who had undergone a minimum
period of six months imprisonment, internment/
externment. abscondence (under-ground) against an
executive action of the Government, in connection with
his participation in the Freedom Struggle is entitied for
consideration of grant of pension. Other types of
suffering such as loss of Government job. confiscation/
attachment of property, 10 strokes of whipping or
canning. permanent incapaciation due to lathi charge
have also been recognised for the purpose of grant of
pension.

{b) Details ot various facilities that have been
extended to the freedom fighter pensions by the Central
Government are indicated in the statement enclosed
During the current financial year a budgetary provision
of Rs. 190 crores has been kept to meet the expenditure
on account of payment of pension and other benefits.

(c) Ever since the inception of the Scheme. the
freedom fighters’ pension has so far been granted in
1.62 lakhs cases. No separate statistics are being
maintained about the number of freedom fighters who
are actually availing the pension and other benetfits +
present.
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(d)y and 1e: As on 30-11-1996. 14 fresh applications.
that are received recently were pending with the
Government for disposal

STATEMENT

Detaids ot vanous facuities that are provided by the
Government to the Central Freedom Fighter
Pensincners

1 Facility of free railway passes (Ist Class) for
freec. m tighters and tc their widows:
attendants tor hite

2. Free medical facilites in all Central
Governmen! hospitals and also in the
hospitais run by the Publhic Sector
Undertakings under the control of Bureau ot
Public Enterpnises C G H S facilities have
also been extended to freedom fighters and
theiwr dependents

3 Faciiity of General Pool restdential
accommodation to freedom fighters ot All India
Standing for the purpose of medical treatment
in Delhi if they dc not own any house/flat in
their names or in the name of any of theun
tamily members/gependents in Delhi/New
Dethi

4 ccommodation 'n the Freedom Fighters
Home set up at Baba Kharak Singh Marg
New Delhi for such ot the freedom fighters
who have none to lock after them

5. Facility of telephone connection. subject 1o
feasibihity. without installation charges and
payment of only half of the rentals

The State Governments/Union Territcry
Administrations have also extended the
benetits of pension and certain other facilities
which differ from State tc State

Levy Sugar Price

2575 SHRI G M KUNTURKAR
SHR! AMAR PAL SINGH

Will the Minister of FGOD be pleased to state

fay whether the Government are considering to
increase the levy sugar price on the demand from Indian
Sugar Mills Association

(by # so. the proposed levy pnce: and

{c) the impact thereof on the interest of tarmers as
well as market policy of the sugar industry?

THE MINISTER OF FOOD AND MINISTER OF CIViL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
{a) and (b) The Indian Sugar Mills Association. in their
submissions of 20.11 1996. hava petitioned the
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Government to increase the issue price of levy sugar to
Rs. 11.30 per kg.

(c) The matter is under consideration of the
Government

[Translation]
Sale of Wheat and Rice

2576. SHR! MANHARAN LAL PANDEY :
SHRI GANGA RAM KOLI -

Will the Minister of FOOD be pleased to state

{a) the details of quantity and rate of wheat and rice
provided in the open market by the Food Corporation
of India during the last one year till date. State-wise

(b) the per quintal selling price of wheat and rice
provided in the open market

(c) whether these foodgrains were sold by FCI at
the price lower than the market price: and

(d) if so the reasons therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) and (b) Statements | Il and Il indicating the quantity
and rates of wheat and rice sold by FCI in the open
market during the last one year respectively are attached

(c) and (d) FCI sells wheat and rice at a price
above Central Issue Price and below Economic Cost of
FCln order to have a sobering influence on the market
prices of foodgrains without jeopardising the Public
Distribution System

STATEMENT-I

The quantity of ‘whsa! a~~ nce sold by FCI in the
open market during December 1995 to November.

1996
S No Name of the State Quantity sold (Provisional)
Wheat  Rice
1 2 3 4
1. Punjab 216 41 4373
2 Haryana 258.29 2543
3 Uttar Pradesh 111.65 29.04
4 Delhi 54 28 349
5 Rajasthan . 140 02 543
6. Hirnachal Pradesh £0.91
7 Jand K 46 .42 -
8. West Bengal 73.13 8.24
9. Bihar 118.60 043
10. Orissa 96.35 -
11. Maharashtra 127 .40 31.20
12 Gujarat 136.77 17.33
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7.1 2 3 4 1 2 3H 4

13. Madhya Pradesh 141.89 55 .86 16. Karnataka 75 05 -

14 Tamil Nadu 102.62 100 17 Kerala 3978 21 92

15. Andhra Pradesh 80.94 18 Assam 1.62
STATEMENT-HI

Statement indicating rates at which wheat was sold by FCI trom Decemter. 1595 to November 1936

{Rate per tonnej

S No Name of the Centre

December April August 96 18th Sep
1995 to 46 to t7 17*h 46 to
March 96 July 96 Sep  Gp Nov . 96
1 Chandigarh 4150 4410 455C 4900
2 Jawpur 4300 4890 4765 5115
3  Delhi 4150 4410 4550 4900
4 Lucknow 4300 4600 4800 5150
5 Kanpur 4300 45070 448190 5160
6 Varanasi 4360 1£60 4844 5244
7  Bareilly - 44170 4850 4200
8 Simla 4250 4557 4681 5031
9 Jammu 4200 450¢ 4655 5005
10 Srinagar 4200 4500 4655 5008
11 Patna 4420 4720 4963 5313
12 Ranchi 4450 4750 5056 5406
13 Guwabhati 4600 4900 5188 5538
14 Cuttack 4500 4800 5143 5443
15  Bhubaneshwar 4500 4800 5140 5400
16 Calcutta 4510 4810 5081 5441
17 Sihgurni 4520 4820 5110 5460
18 Indore 4350 4650 4925 5278
19 Gwalior 4280 4580 4753 5103
20 Rawpur 4430 4730 5066 5416
21 Ahmedabad 4570 4870 5007 8387
22  Surat 4570 4870 5016 ta3se
23 Bombay 4600 4200 5080 5430
24 Nagpur 4560 4860 5005 5355
25 Hyderabad 4650 4350 5142 54@2
26 Vishakapatnam 4670 4870 5223 5573
27  Bangalore 4670 4a7¢ 5280 GYRIY
28  Mysore 4690 4940 8296 554G
29 Belgaum 4690 4980 51498 5548
30. Madras 4680 4980 5234 5884
31 Coimbatore 4700 5000 5303 5653
32 Madurai 4710 5010 5333 5683

33 Cochin 4740 5040 5334 5684

In case of open sale at Depots at other centres. the rate fixed for nearest major centre shall apply wet November 1395
The price of wheat for Port Towns and areas within 50 Kms thereof 1s Rs 4773 with eftect tiom 16 196 and Rs 5073/ with
effect from 14.96 to July, 96

Bareillly has been added as additional centre with price of Rs 4150/- per tonne we.f 1296 and Rs 4410/- wet 1496
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Rates at which Rice was sold by FC! from Dec.. 1995 to Nov., 1996
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(Rate Rs./per MT)

é.No. Name of State’

Dec.. 95 to June. 96

July. 96 to November, 96

Fine Superfine Fine Supertine
1. Punjab 7050 7350 7050 7350
2. Haryana 7000 7300 7000 7300
3. Uttar Pradesh 6900 7200 6900 7200
4. Rajasthan 7000 7150 7500 7650
5 Jand K 6680 7000 6680 7000
6. Delthi 6740 7060 6740 7060
7. Maharashtra 6630 6950 7130 7450
8. Gujarat 6630 6950 7130 7450
9. Madhya Pradesh 6630 6950 7130 7450
10. West Bengal 6630 6950 7130 7450
11. Bihar 6630 6950 7130 7450
12. Orissa 6630 6950 7130 7450
13. Tamil Nadu 6630 6950 7130 7450
14. Karnataka 6630 6950 7130 7450
15. Andhra Pradesh 6630 6950 7130 7450
16. Kerala 6630 6950 7130 7450
[English] (b) whether the Government have any proposal to

Child Marriages

2577. SHRI BHAKTA CHARAN DAS
SHRI DP YADAV -

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the National Commission for Human
Rights has suggested to curb the child marriages

(b) whether the commisgion has submitted a draft
bill on the child marriage: and

(c) if so. the salient features thereof and the efforts
made by the Government to eradicate this social evil
from the society?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) (aj
Yes. Sir.

(b) No, Sir.
(c) Does not arise. in view of (b) above.

Veterinary Council Act, 1984

2578. SHRI K. PARASURAMAN : Will the Minister
of ANIMAL HUSBANDRY AND DAIRYING be pleased to
state :

(a) whether the provisions of Indian Veterinary
Council Act, 1984 passed by the Government have been
followed by the various veterinary centres in the country;

amend the Indian Veterinary Council Act. 1984 to protec!
the interests of the rural farmers; and

(c) it so. the details thereot?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHR! RAGHUVANSH
PRASAD SINGHj) . (a) The provisions of Indian Veterinary
Council Act, 1984 are followed by various States. who
have adopted the Indian Veterinary Council Act. 1984

(b) and (c). There is no proposal for moving an
amendment to the Indian Vaterinary Council Act. 1884
for the present.

Decontrolled Fertilizers

2579. SHRI AYYANNA PATRUDU :
SHRI AJMEERA CHANDULAL .

Will the Minister of AGRICULTURE be pleased t0
state :

(a) the details of new pricing norms for the
decontrolied fertilizers for the winter cropping season
and .

(b) the reasons for announcing the norms late?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) . (a) and
(b). Urea is soid at a uniform price of Rs. 3320/- per

_—
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tonne throughout the country from 10.6.1994 since it is
a controlled item. Prices of phosphatic and pottasic
tertilizers have been decontrolled and Government of
India has no control over their prices. As in the past. the
State Governments were requested to negotiate prices
with the concerned agencies. Accordingly. most of the
State Governments have already announced Maximum
Retail Prices for these decontrolled tertilizers for Rabi
1996-97.

[Translation]

Collection of Electricity and Water Charges in
N.D.M.C.

2580. SHRI UTTAMSINGH PAWAR @ Will the
Minister of HOME AFFAIRS be pleased to state

(a) whether the contract for collection of electricity
and water charges in NDM.C. was given in 1995 to the
Software Consultants Private Limited without inviting
the tenders:

(b) it so. the reasons theretor:

(c) whether past pertormance of the said firm
specially the verification of the deposits of the collection
amount on time in NDMC. was taken Into account
before renewal of the said contract. and

(d) if so. the details of the performance of the said
firm in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) : (a)
and (b). Yes. Sir. The NDMC had considered it more
appropriate to extend the contract with the firm in
question rather than to select a new party after inviting
tenders ostensibly on the ground that there would be
considerable time gap between the date of award of
contract and operationalisation of the system by a new
party which might lead to loss ot revenue because of
delay in billing and collection of electricity and water
charges.

(c) and (d). The past performance of the tirm in
question was considered to be satistactory but this
assessment was made by NDMC without verifying
whether the cash actually collected from the consumers
was being deposited in full by the party

Prices of Essential Commodities

2581. JUSTICE GUMAN MAL LODHA
SHRIMATI SUSHMA SWARAJ
SHRI GANGA RAM KOLI
SHRI SUSHIL CHANDRA
Will the Minister of CIVIL SUPPLIES. CONSUMER

AFFAIRS AND PUBLIC DISTRIBUTION be pleased to
state |

(a) whether the retail consumer prices of the wheat
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flour and other essential commodities are increasing in
the open market day by day:

(b) it so. the retail prices of the consumer items
during each of the last three months. item-wise.

(c) the reasons for increasing prices of essential
commodities:

(d) whether the support prices of these consumer
items are tar less than their selling prices:

(e) the details in this regard and the reasons
theretor. and

(f) the steps taken by the Government to check
such price rise?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
{a) and (b). A Statement showing the retail prices of
wheat flour and other selected essential commodities
for the last three months at the four major cities in the
country is given In Annexure.

(c) The increase In the prices of essential
commodities can be attributed to factors such as the
gap In the demand and supply of these commodities
due to increase in population. increase in the Minimum
Support Prices paid to farmers. and rnise in the cost of
inputs. particularly the transportation cost on account of
the recent hike In the prices of petroleum products.

(d) and (e) The Minimum Support Prices of
procurement of foodgrains during 1996-97 fixed by
Government are given below

(Rs per Qtl)

item Procurement/Support
Prices (1996-97)

1 Paddy

(a) Common Rs 380

(by Fine Rs 395

(c) Super Fine Rs 415

Wheat Rs 380
3 Coarse Grains

{a) Barley Rs 295

(b) Maize Rs 320

(c) Jowar Bajra Ragi and Barley Rs 310

The Support Prices are in the nature of minimum
remunerative prices payable to farmers in the case of
market prices falling below them so as to protect the
income of farmers The variability in the market prices
is intluenced inter-alia. by the overall demand tor that
commodity. its production and other normal market
conditions.

() Government has accorded the highest priority to
the control of prices of essential commodities. Apart
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from certain long term measures to increase the
production of essential goods. imports under Open
General Licence (OGL) of items which are in short
supply ke edible oils and pulses are encouraged to
augment the total availability of these items. Some of
the commodities are also supplied through the Public
Distribution System and Cooperative Stores at below
market prices. State/UT Governments have been
requested to take stringent action against hoarders and
black marketeers and others indulging in unfair trade
practices under the Essential Commodities Act and
Prevention of Black Marketing and Maintenance of
Supplies of Essential Commodities Act etc

STATEMENT

Month-end Retail Prices of Essential Commodities at
selected Centras

259-96 301096 292.1196

1 2 3
Atta*
Delhi 7 50 7.50 8 00
Pune 12 00 12 00 12 00
Calcuta 9 0¢ 7 00 7 00
Coimbatore 10 .25 1C¢ 25 10 50
Rice
Detht 1102 11 00 11.50
Mumbai Nslv 950 10.0C
Calcutta 1C 0¢ 12 00 10.00
Madras 440 10 60 11 00
Wheat
Delhi & 0c 6 50 6 00
Mumbai 7 50 g 00 8 50
Calcutta € Ch 6 00 € 00
Madras 10 00 11.00 11.00
Gram
Delhi 16 00 16 0C 17.00
Mumbai 18 00 17 00 17 00
Calcutta 18 00 18 00 18 00
Madras 16 20 17.00 17 00
Tur
Deihi 3000 28.00 3000
Mumbat 32 00 30.00 28.00
Calcutta 32 00 31.00 32.00
Madras 31.00 32.00 34.00
Sugar
Delhi 15.50 15.00 15.00
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Mumbai 14 60 13 90 13.50
Calcutta 16.00 15.50 1550
Madras 13.20 13.00 13.00
Groundnut Oil
Delhi 50.00 50.00 50 00
Mumbai*’ 46 00 44 00 40.00
Calcutta** 56 00 56 00 56 00
Madras 43 00 4100 40 .00
Mustard Oil
Delhi 40.00 40 00 40 00
Mumbai 38 00 40.00 38 00
Calcutta 38 00 38 00 38.00
Madras 45 00 45 00 4500
Vanaspati
Deltit 39 00 39.00 39.00
Mumba: 42 .00 42 00 40 00
Calcutta 45 00 45 00 45 00
Madras 40 00 43 00 42 00
Tea (loose)
Delhi 83 00 88 00 88 00
Mumba 86 .00 84 00 80 00
Calcutta 90 00 90 00 90 00
Madras 120 00 120 00 125 00
Potatoes
Delh: 9 00 10 00 10 00
Mumbat 8.00 950 9 00
Calcutta 4 50 5.00 550
Madras 7 00 8 00 10 00
Onions
Delh 7.00 10 00 9 00
Mumbai 6 00 7.50 8 .00
Calcutta € 50 700 9 00
Madra: 7 00 7 00 10 00
Sait (Packed)
Delhi 500 500 550
Mumba 500 6.00 550
Calcutta 6.00 6 00 500
Madras 500 500 5 00
Source State Cwil Departments

.

Directorate of Economic and Staustics.
Ministry of Agricuiture

°* Refind oil.
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Marketing of Forest Produce

2582 SHRI RAVINDRA KUMAR PANDEY - Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether arrangements have been made for the
collecion and marketing of forest produce under the
National Policy regarding Abohtion of the Contract
System:

(b) it so. the details thereot

(c) the percentage of Central and State Government
in the profits made by the Department of Forest from the
collection and marketing of produce and the existing
rutes in this regard. and

(d) the details of profits made and losses incurred
by each State through marketing of produce by the
Depantment of Forests during last three years and the
zurrent year so far?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS iCAPT JAI NARAYAN
FRASAD NISHAD, (aj to (d, Information 1& being
collected and would be placed on the Table of the
House
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Public Sector Chemicals and Fertilizers Units

2583 SHRI RL.P VERMA . Will the Minister of
CHEMICALS AND FERTILIZERS be pleased ¥ state

(a) the details of the Public Sector chemicals and
fertihzers units Statewise:

(b; whether the Government propose to set up
fertihzers units In Kodarma. Giridih and Hazaribagh in
Bihar

ic) ! so. the time by which and the locations thiereof
and

(d; if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRi SIS'RAM OLA;
ta) Details of Pubhc Sector Units in the Ministry of
Chemicals and Fertilizers alongwith their locations 1s
given in the Statement enclosed

ibr No Sur

(c: and d: As per the industrial policy statemen!
issued by the Government on 24th July 1981 no
industnal hcence 1s required tor seting up a ferthizer
plant The entrepreneurs are tree to set up fertihze:
projects anywhere in India subject to environment
clearance

STATEMENT

List of Public Sector Units under the admumstrative control of the Department ot Chemicais and Petrochemi i

S No Name of the Unit

1 2

1 Indian Drugs and Pharmaceuticals Ltd. (IDPL)

(1) IDPL Rishikesh
(1) IDPL. Hyderabad

and the:r locations

Location (State

3

Uttar Pradesh
Andhra Pradesh

(1it) IDPL. Gurgaon Haryana

(V) IDPL Chennai Tamil Nadu

(v) Bihar Drugs & Organic Chemicals Ltd  Muzattarpur Bihar
2 Hindustan Antibiotics Ltd. (HAL)

(1) HAL. Pimpn Pune Maharashtra
3 Bengal Immunity Ltd. (BIL)

(1) BIL. Baranagar Calcutta West Bengal

(1) BIL. Dehradun Uttar Fi.desh
4  Smith Stanistreet Pharmaceuticals Ltd. (SSPL)

(i) SSPL. Calcutta Waest Bengal
5 Bengal Chemicals and Pharmaceuticals Ltd. (BCPL)

(1)  BCPL Maniktala Calcutta West Bengal

(i) BCPL. Panihati, Calcutta Waest Bengal

(iii) BCPL. Mumbai Maharashtra

(tv) BCPL. Kanpur

6 Rajasthan Druga and Pharmaceuticals Ltd. (RDPL)

(i RDPL. Ja_u_pqur‘ o

Uttar Pradesh

Rajasthan
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7. Uttar Pradesh Drugs and Pharmaceuticals Ltd. (UPDPL)
(i) UPDPL. Lucknow Uttar Pradesh
8 Orissa Drugs and Chemicals Ltd. (ODCL)
(i) ODCL. Bhubaneshwar Orissa
9. Karnataka Antibiotics and Pharmaceuticals Ltd. (KAPL)
() KAPL. Bangalore Karnataka
10. Maharashtra Antibiotics and Pharmaceuticals Ltd. (MAPL)
(1 MAPL. Nagpur Maharashtra
11.  Manipur State Drugs and Pharmaceuticals Ltd. (MSDPL)
() MSDPL. Imphal Manipur
12. Hindustan Organic Chemicals Ltd. (HOCL)
(1) HOCL. Rasayani Maharashtra
(ii) HOCL. Cochin Kerala
13  Hindustan Fluorocarbons Ltd. (HFL)
() HFL. Medak Andhra Pradesh
14. Hindustan Insecticides Ltd. (HIL)
(i) HIL. Rasayani Maharashtra
(i1) HIL Alwaye Kerala
(i) HIL New Delhi
15 -The Southern Pesticides Corporation Ltd. (SSPL)
(i) SSPL. West Godawari Andhra Pradesh
16  Indian Petrochemicals Corporation Ltd. (IPCL)
(1) IPCL Vadodara Gujarat
(ii) IPCL. Gandhar Gujarat
(iii) IPCL Nagothane Maharashtra
17 Petrofils Cooperative Ltd. (PCL)
(1) PCL Vadodara Gujarat
(1) PCL. Naldhars Gujarat
Il List of Fertilizer units in Public Sector and their Locations
A Major Units Manufacturing Nitrogenous and Phosphatic Fertilizers
Public Sector :
1. National Fertihzers Limited - Nangat ! Punjab
2 National Fertiizers Limited - Nangal Il Punjab
3. National Fertihizers Limited - Bhatinda | Punjab
4. National Fertilizers Limited - Panipat Haryana
5 National Fertilizers Limited - Vijaipur MP
6 Fertihzers and Chemicals Travancore Limited - Udyogamandal Kerala
7  Fertilizers and Chemicals Travancore Limited - Cochin | Kerala
8 Fertilizers and Chemicais Travancore Limited - Cochin |l Kerala
8 Rashtriya Chemicals and Fertilizers Limited - Trombay Maharashtra
1 Rashtriya Chemicals and Fertilizers Limited - Trombay IV Maharashtra
11 Rashtriya Chemicals and Fertilizers Limited - Trombay V Maharashtra
12 Rashtriya Chemicals and Fertilizers Limited - Thal Maharashtra
13 Hindustan Fertiizers Corporation Limited - Namrup | Assam
14. Hindustan Fertilizers Corporation Limited - Namrup |l Assam
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15 Hindustan Fertilizers Corporation Limited - Namrup I Assam
16 Hindustan Fertilizers Corporation Limited - Durgapur West Bengal
17. Hindustan Fertilizers Corporation Limited - Barauni Bihar
18. Fertilizer Corporation of India Limited - Sindri Modn Bihar
1o Fertiizer Corporation of India Limited - Gorakhpur upP
20  Fertilizer Corporation of India Limited - Ramagundam AP
21 Fertilizer Corporation of India Limited - Talcher Onssa
22  Steel Authority of India - Rourkela Orissa
23 Paradeep Phosphates Limited - Paradeep Orissa
24 Madras Fertilizers Limited - Madras Tamil Nadu
25  Neyveli Lignite Corporation Limited - Neyveli Tamil Nadu

Cooperative Sector
1 Indian Farmers Fertilizer Cooperative Limited - Gujarat
2 Indian Farmers Fertihzer Cooperative Limited - Kandla Gujarat
3. Indian Farmers Fertilizer Cooperative Limited - Phul Pur upP
4 Indian Farmers Fertilizer Cooperative Limited - upP
5 Knshak Bharati Cooperative Limited - Hazira Gujarat

8 Other Units Producing Fertiizer as by-Product (A’S)

Public Sector
1. Steel Authority of India - Rourkela Orissa
2  Steel Authority of India - Durgapur West Bengal
3 Indian fron and Steel Company - Burnpur West Bengal
4 Steel Authority of India - Bhilai MP
5 Steel Authority of India - Bokaro Bihar
6 Rashtriya Ispat Nigam - Vizag AP

C Single Super Phosphate Producing Units

Public Sector :

1 Assam State Fertiizers and Chemicals Limited - Chandrapur Assam

2. Hindustan Copper Limited - Khetri Rajasthan
3 Maharashtra Agro Indus Development Corpn -Prabhadevi Bombay Maharashtra
4 Pyrites. Phosphates and Chemicals Limited - Amjhore Bihar

[English)
Package Programme for Displaced Persons

2584 SHRI CHITTA BASU Will the Minister of
HOME AFFAIRS be pleased to state

{a) whether the Government ot West Bengal
submitted a package programme of Rs. 1726 for
solution of the rehabilitation problem of the displaced
persons in West Bengal during 1995,

(b) it so. the details thereof. and
(c) the action taken thereon?
THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) (a) .

Yes. Sir.

(b} The proposal. inter alia. included demands for
the reimbursement of cost of the State Govt lands utilised
for regulansation of the Squatters’ Colonies and funding
of a package of measures tor the economic rehabilitation
ot the displaced persons in West Bengal.

(c) The funds for the regularnsation of Squatters
Colonies in West Bengal were released in accordance
with a decision taken by the Govt. of India in 1987 in
consultation with the Govt of West Bengal There
appears no basis to re-open this decision. As regards
the demand for economic rehabilitation. the Govt is ot
the view that the displaced persons in West Bengal
have already been provided with necessary assistance
and they are deemed to have merged with the States
normal population and. therefore. any further assistance
to them should be provided by the State Govemment
from their own normal developmental plans. The State
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Govt. have already been apprised of the above
positions

Expenditure on Security Forces in Jammu and
Kashmir

2585 3SHRI P NAMGYAL ~ Wil the Minister of
HOME AFFAIRS be pleased to state the total expenditure
incurred on the security forces by the Central
Government in Jammu and Kashmir durnng the year
1994 1995 and 1996 for the maintenance ot law and
order the curbing miltancy and the total expenditure
shared by the State Government on this account?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : It will
not be in the public interest to disclose the information
on the Fioor ot the House

Handicapped Persons in Public Sector
Undertakings

2586 KUMARI MAMATA BANERJEE Will the
Minister of WELFARE be pleased to state the number
of physically handicapped persons given employment
in the Public Sector Undertakings during the last three
years alongwith year-wise break up?

THE MINISTER OF WELFARE (SHR! BALWANT
SINGH RAMOOWALIA) The information is being
collected and will be laid on the Table of the House

Increase in Retail Prices of Common Drugs

2587 SHR! MOHAN RAWALE
SHRI BIR SINGH MAHATO
SHRI KRISHAN LAL SHARMA

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state

(a) whether his attention has been invited to the
news-item captioned Common drugs retail prices
shooting up . appearing in the Hindustan Times. dated
12th November. 1996.

(b) it so. the detatls thereof
(c) the reaction of the Government thereto.

(d) the measures taken by the Government to bring
down the prices of the common drugs?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
(a) Yes, Sir.

(b) and (cj. The Ministry undertakes periodic studies
to compare prices of formulations In the latest such
study it has been found that prices of 21 formulations
had gone up. However, it would not be correct to say
that all these are commonly used formulations

(d) In the case of price controlied medicines, the
prices are fixed as per the provisions of the Drugs
(Prices Control) Order, 1895. In the case of medicines
outside price Control, if abnormal increases are noticed
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the matter is taken up with the concerned manutacturers
for justitication of the same.

(e) Whenever Instances of price violations In price
controlled formulations are noticed in the Department.
action under DPCO. 1995 and Essential Commodities
Act. 1955 is taken through the State Drug Controllers

Depletion of Lakes

2588 SHRI K.P. SINGH DEO : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state

(a) whether the Government are aware of the
depletion of Chilka and Anshupa lakes in Orissa:

(b) if so. the reasons theretor:

(c) the steps taken by the Government to save these
two famous lakes of Asia from further depletion; and

(d) the time by which the National Lake
Conservation Plan is likely to be approved by the
Government?

THE MINISTER OF STATE OF THE MINISTRY OFfF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD) : (a) and (b). As per the repons of
the Government of Ornssa. Chilka lake is threatened
due to problems of siltation. choking of the mouth and
decrease in salinity regimes This has aftected changes
in flora and fauna

Anshupa lake is facing the problems of
encroachment and siltation due to deforestation in the
catchment area

(c) Chilka lake is designated as one of the wetlands
of international importance under Ramsar Convention
and is also covered under the National Programme for
the Conservation and Management of Wetlands. An
amount of Rs. 112.30 lakh has been provided to the
Government of Orissa by the Union Ministry of
Environment and Forests to the Government of Orissa
for soil conservation in the catchment area. habitat
improvement of Nalabana database creation and
generating awareness under this programme. The 10th
Finance Commission has recommended an amount of
Rs 27 crores to the Government of Orissa for
Preservation of Chilka Lake under Special Problem
Grants. The Government of India has accepted the
recommendations of the Commission. Accordingly an
action plan for Chilka Lake for 1996-2000, prepared by
the Government of Orissa, has been approved by the
Inter Ministerial Empowered Committee of the Ministry
of Finance.

The State Government of Orissa have undertaken
several measures in Anshupa lake for control of siltation
through plantation in the catchment area. deweeding
tisheries development etc. An amount of Rs. 10.05
lakhs has been incurred by the State Government for
soil conservation measures from 1990-91 to 1882-93
Cuttack District Environmental Society has been also
identified as the nodal agency for undentaking differen
environmental activities in Anshupa lake. An amount of
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‘Rs. 9.43 lakhs has been released to the Society by
Orissa Government for activities such as deweeding.
fisheries extension, soil conservation and plantation of
coconut and mango trees around the lake.

(d) The scheme on National Lakes Conservation
Plan has not been approved during VIl Five Year Plan

Latur Victims

2589. SHRI T. GOPAL KRISHNA
SHRI PINAKI MISHRA .

Will the Minister of AGRICULTURE be pleased to
state

(a) the amount of donation received from Indian
and foreign donors for rehabilitation of Latur victims

(b) the total amount earmarked by the Central
Government for rehabilitation of these victims and the
total amount actually spent in this work so far. and

(c) the manner in which the Government are
monitoring the utilisation of the funds meant for quake
victims?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) (a)
According to information received from the Government
of Maharashtra. an amount of Rs. 255 48 crores was
received as donation from Indian and foreign donors
for reliet and rehabilitation of the victims of Latur
earthquake of 1993

(b) A Maharashtra Emergency Earthquake
Rehabilitation Programme (MEERP) is being
implemented in the affected areas with a project cost of
Rs 1182 crores consisting of World Bank credit of Rs
835 crores. Government of Maharashtra contribution of
Rs 141 crores Government of India contribution ot Rs
59 crores and Donor contribution of Rs 147 crores The
expenditure incurred so far on the project is Rs 735
crores

(c) The MEERP is being implemented in a phased
manner. with well established procedures tor reporting
monitoring and accounting The programme is reviewed
at the highest levels 1n the State Government
periodically The World Bank Teams also regularly
assess the progress of the Programme and utilisation
of its credit.

Punjab Militants

2590. SHRI PINAKI MISHRA  Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government are seized of reports
that the extremist and militant groups in Punjab continue
to nurture their links with the foreign sources for financial
support, ‘

(b) if so, the extent of foreign funds flown into the
hands of the militants in Punjab; and
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(c) the strength of the extremist forces alongwith
their hide outs in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) - (a)
Yes. Sir

(b) and (c). The interrogation of Punjab terrorists
arrested dunng 1996 have revealed that the foreign
based militants are making available funds to the
militants/sympathisers/harbourers based in India. As per
reports. a sum of Rs. 25.34 lakhs relating to illegal
Hawala transaction has been recovered in Punjab The
strength of the extremist forces cannot be given in
absolute or specific terms as their numbers. keeps on
fluctuating depending on their clandestine movements
in and out of india

The Government is vigilant regarding the activities
of the extremists. 83 militants/sympathisers/harbourers
were apprehended by the Security Forces during this
year upto October. 1996 The police and enforcement
authonties are also vigilant in detecting Hawala
transactions by militants in Punjab

Narcotics/Drugs Trade

2591 SHR!I RAMSAGAR
SHRI UTTAM SINGH PAWAR
SHRI R SAMBASIVA RAO

Will the Minister of HOME AFFAIRS be pleased to
state .

(a) the number of cases of narcotics/drugs seized
durning the last six months. State-wise

(b) the places of their illegal trade State-wise.

(c) the reasons for the uprising trend in this illegal
trade:

(d) whether the involvement of neighbouring
countries has been found in this illegal tratficking:

(e) if so. the details thereot. and

(f) the number of persons arrested In this regard
alongwith their nationality?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I MOHD MAQBOOL DAR) - (a)
Statement-l 1s enclosed

(b) Statement-ll is enclosed

(c) Narcotic drug trade is a clandestine activity and
theretore it cannot be said definitely whether it is
increasing or otherwise during any given period

(d) and (e). By virtue of proximity to South West
Asia on the Western border and Golden Triangle on the
Eastern border, the two major illicit opiates producing
region, India is highly vuinerable to drug trafticking

{t) Statement-lll is enclosed.



DECEMBER 10, 1996

Written Answers 124

1 2
13 Maharashtra Mumbai. Pune
14 Manipur Imphal
15 Meghalaya Shillong
16 Mizoram Aizawl
17 Nagaland Kohima
18 Orissa Sonepur
19  Punjab Amritsar Ferozpur
20 Rajasthan Barmer. Chittorgarh.
Jaisalmer Ramgarh.
Sriganganagar.
21. Sikkim Not reported
22. Tamil Nadu Tuticorin. Chennai.
Aruvikarai. Nagercoil.
Tiruchendoor
23. Tripura Not reported
24 Uttar Pradesh Lucknow Siddarthanagar.
Varanasi Fatehpur
25. West Bengal Siliguri. Calcutta. 24
Paraganas
26. Delhi IGI  Airport  Azadpur.
Pahargan)
27. Daman and Diu Not reported
28 Pondicherry Not reported
29. A and N lIslands Not reported
30. Lakshadweep Not reported
31. D.N. Haveli Not reported.
32. Chandigarh Chandigarh
STATEMENT-ll

Number of Persons arrested and their Nationality

State/UT Arrested
Indian Foreigner with
Nationality
1 2 3
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STATEMENT-I
State-wise Number of Cases of Narcotics‘drugs
seized
Period . (Jun-Nov 1996)
State Cases
Andhra Pradesh 30
Assam 26
Bihar 4
Chandigarh 8
Delhi 258
Gujarat 75
Goa 7
Himachal Pradesh 8
Haryana 21
Jammu and Kashmir 13
Kerala 4
Meghalaya 56
Maharashtra 101
Manipur 19
Madhya Pradesh 279
Mizoram 4
Nagaland 30
Orissa 13
Punjab 118
Rajasthan 98
Tamil Nadu 1062
Tripura 17
Uttar Pradesh 1377
West Bengal 30
Sum 3658
STATEMENT-II
State-wise Names of Places of Seizures of Narcotics
Drugs
State/U.T Places
1 2
1. Andhra Pradesh Vijayawada
2. Arunachal Pradesh {tanagar
3. Assam Guwahati. Silchar
4. Bihar Patna. East Champaran.
Forbesganj
5 Goa Mapusa
6. Gujarat Ahmedabad. Valsad.
Dattiwade :
7. Haryana Panipat
8 Himachal Pradesh  Kullu, Manali
9 Jammu and Kashmir Akhnoor, R.S Pura. Samba
10. Karnataka Belgaum
11 Kerala Trivandrum, Calicut. Idukki.
Ernakulam
12. Madhya Pradesh Khandwa. Pratapgarh.

Raipur, Jaora, Mandsaur.
Jabalpur, Ratiam, Bilaspur.

O LN

®~No

11

12.
13.

Andhra Pradesh 51
Arunachal Pradesh 0

Assam 42
Bihar 0
Goa 3
Gujarat 111
Haryana 0

Himachal Pradesh 7
Jammu & Kashmir 18

. Karnataka 0
Kerala ’ 5
Madhya Pradesh 304
Maharashtra 111

. Manipur 31

4 : 2 Nepalese.
1 British 1 Iranian

16 : 9 Tanzanian,
1 African,
2 Ghanian,
4 Nigerian
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1 2 3

15 Meghalaya 5

16 Mizoram 4

17. Nagaland 42

18. Orissa 0

19 Punjab 125

20. Rajasthan 114

21 Sikkim 0 -

22 Tamil Nadu 1062

23 Tripura 0 .

24 Uttar Pradesh 1367 3 3 Nepalese

25 West Bengal 5 -

26. Delhi 274 6 3 Afghan
1 Canadian
2 Nationality not
Reported

27 Daman and Diu 0

28 Pondicherry 0

29 A and N lIslands 0

30 Lakshadweep ¢]

31 D.N Haveh 0

32 Chandigarh 3

3684 35

Total

Export/import of Foodgrains

2592 SHRI VIJAY PATEL
SHRI SUSHIL CHANDRA
SHRI BRAJ MOHAN RAM

Will the Minister of FOOD be pleased to state

(a) the total quantity of wheat and rnice exported
and imported alongwith the value thereof during each
of the last three years and 1996-97 so far. country-wise.
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(b) whether the Government have imposed a
quantitative ceiling on the export of wheat products:

(c) if so. the details thereof: and
(d) the reasons therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) Country-wise details of export of wheat and rice
(Basmati and non-Basmati) during the last three years
and 1996-97 (April. 96 to September. 96) are given in
attached Statement-| and Il

Country-wise detalls of quantity of wheat and rice
imported and estimated value thereof during the last
three years 1 e 1993-94 1994-95 1995-96 and
1996-97 (upto 31.10 96) are given below

Year Commodity Country Quantity Estimated
(lakh  value In

MTs) Rs. lakh

1993-94 Wheat Australia 176 95.27
USA 300 157 14
Rice Vietnam 056"
1994-95
1995-96 No imports
1996-97

(upto 31.10.96)

..

Against payment of interest dues on old commodity loans
outstanding against Vietnam

(b) to (d) Export of "wheat products” was allowed
without any ceiling upto 30 9.96. This item was brought
under the “Restriced List” and a ceiling of 1.50.000 MTs
was released for exports for the period Ist October.
1996 to 31st March. 1997 keeping In view the lesser
production/procurement of wheat during 1996-97

STATEMENT-I
Country wise Export of Basmati Rice dur/ng last 3 years
Qty.in MT
Value in Rs. lakhs
Coumwy 199394 199495 199596
Qty Val Qty Val Qty Val.
. 1_ e , I 3 ; - : . ;
Algeria 5 1.26
Angola 2794 337.30
Argentina 148 28 95
Australia 653 180.53 606 169.56 992 264 .60
Austria 279 92 92 178 5511 210 47 91
Bahamas - 42 8.66 - -
Baharain IS 7027 1516.79 9136 1867.66 8401 1765.67
Bangladesh - 111 22.24 372 78 93
Belgium 1210 256.06 2860 586.17 3567 77077
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1 2 3 4 5 6 7
Bhutan 300 58.04
Botswana 21 587 - -
Brazil - 10 2.01
Burundi 42 1121 a0 14.95
Canada 5438 1480.15 4737 1218.42 5456 1279.42
Canary IS . " 19 535
Chinese Taip - 220 33.33
Comoros 10 1.64
Cyprus 16 3.69 28 6.76
Denmark 774 193 81 691 172.61 1394 35476
Egypt 80 19.01 78 18.76 126 29.52
Estonia ! - 100 2324
France 4360 910.85 6931 1356 35 6535 1423.60
Germany 1925 480 85 2496 633.27 4150 961.18
Ghana - 4 1.53
Greece 84 2213 108 26.72 168 42 43
Hong Kong 145 4228 155 45.69 105 34 .31
Hungary - - 644 70.34
Iran 2100 197.36 2295 544 .42 200 59.02
Ireland - 21 512
Israel 44 10.18 86 22 .61 232 60.23
ltaly 372 86.89 483 112.89 1091 275.66
Japan 20 7.19 49 14.70 51 11.55
Jordan 102 33.22 259 62.92 106 27 .59
Kenya 19 1.94 162 35.35 523 165.27
Korea 84 1711 3 0.88 0.04
Kuwait 30007 7374.32 61030 11707.01 36032 772514
Lebanon 141 39.91 182 46.09 96 27 .86
Liberia 2 059 2 0.76 1 0.19
Lithuafa - - 10 3.15
Malawi 2 0.52 10 2.86
Malaykia 672 162.72 28 11.08
Maldives - 60 15.60 115 2596
Mauritius 1510 275.85 113 31.89 22 6.59
Moldvia - 10 3.06 - -
Morocco - - - - 0.01
Mozambique 51 14.16 - 109 12.23
Nepal 990 240.68 - - 40 779
Netherland 1568 297.76 619 122.58 383 72.91
Netherlandanti - - 21 4.71
New Zealand 64 17.01 36 11.20 92 2593
Nigeria R 42 8.67
Norway 325 88.80 409 108.01 348 96.66
Oman 6122 1213.62 7653 1497 .33 5031 1110 20
Panama - - 41 13.63 1 0.39
Phitippines - - 1402 264 .97 21 518
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1 2 3 4 5 6 7
Zortugal 4 1.22 63 15.01 35 8.96
Latar 2422 593 .41 2257 521.22 1162 301.12
Jeunion 168 47 79 126 22 05 63 19.70
domania 18 395 21 6.42
qussia 419 98 78 1434 317 02 3416 894 .54
Saud) Arabie 335640 63858 23 238276 42823 34 182074 37008 44
Senegal 0.09 -
Seychelles 105 2913 249 7580 2426 556.97
Singapore 387 114 87 467 136.36 646 170.73
Slovenia 1 0.32
S Atrica 381 88 a3 808 21977 3984 780.37
Spain 116 31 24 58 17 93 100 31.70
Sir Lanka 12451 1306 39 145 24 97 467 99.00
Sweden 173 44 26 166 43 51 130 38.94
Sudan 19 521 ' -

Syria 21 561
Switzerland 733 201 27 322 8158 591 133.03
Tanzania Rep 64 16.26 42 12 .48 62 1671
Thatland 2 076
Trinidad 42 11 55
Turkey 10 31a@ 108 25.07
Tunesia 70 13.88
ganda 28 451 33 728 28 710
U Arab Emits 44329 10155 32 37364 9022 58 34908 7506 07
UK 46861 Q738 41976 8306 13 46672 11650 82
Ukraine 8265 805.36
USA 13538 4090 90 14624 3952 51 29868 8079 .81
Uzbekistan 2 046
Yemen Rep 20 440 118 3329
Zaire Rep 12 329 13 3 81 150 3325
Zambia 3 061 7 252 18 4 88
Zimbabwe 20 567 1 0.60
Other Countries 20 309
Total - 557233 106126 78 o —4-;1,2125 86531 66 392258 8511576
Source . DGCIS
Qty inMT
Value in Rs. lakhs
Countre 199394 1994985 199596
Qty Val Qty Val Qty Val
‘ e e -2 e 3 - ~4..- : : ; -
Ameri Samoa - 5500 578.85
Angola 26911 2109 81
f_\ustralla 27 3.53 73 11.39 167 24 45
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1 2 3 4 5 6 7
Baharain IS 7692 863 .94 3412 314.20 5925 589 63
Bangladesh - - 125668 8869.18 1741861 94727.77
Belgium 15 049 - - 450 49 98
Bahamas 42 3.27
Benin - - 11200 937 97
Bhutan 718 39.72 - - 715 56.97
Camodia - - 49 414
Cameroon 3300 261.91
Canada 159 18.55 92 11.10 288 4182
China Rep. - - - - 18783 1938 34
Croatia - . - - 1069 110.68
Cyprus - - 34 3.32 219 22 45
Czech Rep - . 60 413 210 24 63
Denmark - - 21 2.63
Djibouti - - - - 1300 123.33
Egypt - - - - 43 413
Estonia - - - - 160 23 64
Ethiopia . - - - 21 3.00
France - - 14 1.90 14728 1119 90
Gambia - - - - 2000 136 40
Germany 183 21 449 7 0.27 6224 664.35
Ghana - - 20 1.49 4500 369.54
Guinea - - - - 11000 1207 34
Hong Kong 1015 69 56 105 8 44
Hungary - - - - 1178 122 45
Indonesia 2092 1388.57 1072894 8313161
ifran 45373 4071 96 6300 570.66 98663 10088 66
Iraq 100 722 300 2166 967 7677
Israel 105 12.11 i - - 2459 249 80
Italy . . - . 2975 387.73
Ivory Coast - - - - 123058 9847 31
Japan 66 270 - - 4085 295 09
Jordan 1015 9543 2874 252.95 7974 688 04
Kenya 89 977 58124 3973.32 391108 30576 .92
Korea Republic - . . - 53720 5423 .82
Kuwait 12131 1223 90 9843 1054 .80 9685 1225 90
Latvia - - . - 105 845
Lebanon 18 181 " . . 196 2128
Liberya - 003 . . 3463 43357
Libya - - - - 12701 1588.30
Lithuania - - . . 100 8 62
Malaysia - - - . 1599 84 340
Maldives 1150 85 48 2213 167.89 4525 388 09
Mali . . . 13200 1186.24

Mauritius - . 4665 468.87 12033 89267
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1 2 3 4 5 6 7
Mangolia - - - - 3029 254 .36
Morocco - - - 3490 287.23
Mozambique 0.11 - - 29251 2113.82
Nepal 14579 1020.63 - - 89568 2247 42
Netherland 65 8 44 52 3.86 10691 1045 54
Neutral Zone - - . - 84 7 44
New Zealand 1 012 2 0.21
Nigerna - - . 22 1.90
Norway - - - - 132 1478
Oman . 11220 1237 .19 3426 31314 6573 652.77
Peru . - . - 38668 4236.74
Phlippines . - - - 52226 4805.47
Poland - - - - 18274 1870.19
Fortugal - - - - 21 1.83
Qatar 2447 269 88 1197 11575 3182 32213
Reunion 3000 231.38 - - 2600 276 41
Russia - - ags 14376 99888 10563 .41
Saudi Arabia 61777 5586 51 94719 Q084 45 120623 12127 .83
Senegal - - 6600 419 99 133837 9330.15
Seychelles - - - - 2364 259 18
Sierra Leone - - 13000 795.51 86942 6778.68
Singapore 7347 728 60 21643 977 81 10341 921 96
Slovenia - - - - 7907 814 90
Somalia 424 38 69 1300 103.94 7900 701.38
S Afnca 116 9 46 178 135.58 364398 29911 83
Spain - - 252 3062 - .
Sn Lanka 25781 2326 02 3083 214 12 122 10.53
Sudan - - 42 3.52 1992 180 62
Swaziland - - - - 2000 178.71
Sweden - - 36 412 305 30.20
Switzerland 41 3.38 - - 198 16 1791 .30
Syria - - 63 6 64 12600 1372.76
Tanzania Rep 105 9.28 - - 25175 2024 .13
Thailand - - - - 19 1.95
Togo - - 41072 2636 .51 62337 4324 17
Tunisia . - 4200 423.61
Turkey . - 2094 154 35 19378 1741 66
Uganda . - 20 1 69 18 174
U Arab Emts 41633 4359 68 14529 1236 19 142966 10643.03
UK 1362 129.95 1638 128 77 3342 361.19
Ukraine 455 3573 38 310 3118 306 66
us. 57 4 .96 135 12 44 22790 2148 59
West Samoa . - 6600 416 89
Yemen Rep. - - 28305 2719.87

Zaire Rep

i.—o
=]

116 5423 416.97
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1 2 3 4 5 6 T 7
Zambia 145 13.36 5 0.85 880 76.55

Zimbabwe 21 219
Total 240454 22544 33 448495 34047 21 5120343 37018517
Qty. in M.T
Value in Rs lakhs
Country o »1_9793-947“_”” o 199495 ‘ o 1—9959_éﬁw o
Qty. . Val Qty. Val. Qty Val
1 2 3 4 5 _% “ 7
Afghanistan 40 539
Algeria 21000 1063 .81
Bangladesh 22960 1108.95 131565 7476 44
Ethiopia 11836 74873
Hong Kong - 42 244
Iran 250 18.72
Jordan - 21249 1358.52
Kenya 66312 3790 .82
Kuwait 302 22 63
Malaysia 553 30.87
Maldive 54 4 07
Mauritius 5 047
Mynmmar 7000 365.55 530 40.14
Morocco 40000 2392.09
Namibia 112 6.72
Nepal 310 15.90 69 3.04
Netherlands 42216 2590.33
New Zealand 31 2.40
Qatar - 42 3.22
Russia 3000 177.23
Singapore 41 2.1 5660 328.65
Somalia - 125 961
S Africa 23750 1424.02
Sudan 18100 1034 .59
Tanzania Rep. 7816 470.72
Turkey 50067 3084.51
UAE. 40 2.63 35572 1689.49 83433 4847.08
UK. 8338 49278
USA 1 0.04 42 3.41
Vietnam - 5695 358.40
Yeman - - 96031 5366.57
Total 315 18.53 86628 4234 01 617211 36090.17

Source . DGCIS
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STATEMENT-HI

Country wise Export of Basmati/Non Basmati Rice
and Wheat during 1996-97
(April 96 to September 96)

. Nepal

Qty in MT
Value in Rs lakhs
Zommodities Countries April 96 to
September. 96
Quantity Value
1 2 3 4
HBasmati Rice 2490 43 33413 .68
Argentina
Australia 318 131 61
Austna 48 1318
Baharain IS 4182 589 48
Bangladesh
Belgium 536 121 85
Burkina Faso 000
Canada 3115 741 67
Comoros 1 0.30
Ciprus 28 771
Denmark 315 89 66
Egypt A RP 21 6 68
Estonia 185 41 96
France 2222 462 18
German F Rep 1245 299.71
Gibraltar 0.3<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>